
Jammu and Kashmir Pollution Control Committee
Parivesh Bhavan, Forest complex ll Sitk Factory Road

riln'"port N"g"t, L"mmu. 180 0oo ll Raibagh, Srinagar' 190 008

Tel - 01 91 '2476927; mail - nremoeoecreurylkspcu'qgmail'com

The Consultant Judiciat'
Hon'bte Nationat Green Tribunal,
PrincipaI Bench'
New Dethi.

No:JKpCC/NGTtOAzgst2oz t \ lo6l- 63 Date:- l, -12'2024

behatf of Jammu and Kashmir Pottution ControlSub:- RePort on
Committee
order dated
Chattenges

in comPtianco to Hon'bte National
10.09.2024 Passed in OA No. 239 o12

are Kashmir WetLands facing?"

Green Tribunal
024 titted "What

Sir,

ln compliance to the directions of Hon'bte Nationat Green Tribunat'

Principat Bench, New Dethi order dated 10'09'2024 passed in OA No' 239 of

2024 titted,,what chattenges are Kashmir wettands facing?"' The Report

of the J&K Pottution Controt Committee is submitted herewith'

ltiS,therefore,requestedthattheReportmaykindtybetakenonrecord

and ptaced before the Hon'bte NGT for consideration'

Yours faithfutty,

Enct:- As Above

ronan.f#*tkffi'
Member Secretary zr .lL . Lg

J&K PCC

Copy to the:-
1) Sh. G.M Kawoosa, Government Standing Counse[ for UT of Jammu and

Kashmir, New Dethi for information and necessary action.
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Jammu and Kashmir
Pollution Contro! Committee

chairmanSTjkspcb@gmait. com
membersecretaryjkspcb@gmail.com

r 0191 -247288i,2416925

Parivesh Bh^f^ffi.;A
Tra n spo rt * rnr r,t"rTr?rl?

180 006
Silk Factory Road

Rajbagh, Srinagar, 190 008

TTUWTSA
NEW DELHI ?O?4

Regional Director,
f&K Pollution Control Committee,
I(ashmir.

No.: IKPCC/S c./OA-239 /2024/leucg Dater l,# og-zoz+

sub: oA 239/2024 titled "what challenges are Kashmiri wetlands
Facing?" appearing in Kashmir Life dated oz.oz.zoz4.

Reft Hon'ble NGT order dated 10.09.2024.

Sir,

Please refer to the subject & reference captioned above. In this
connection, I am to convey that Hon'ble NGT has made following observations
in the matter of OA 239/2024 titled "What Challenges are Kashmiri wetlands
Facing?" appearing in Kashmir Life dated 02.02.2024, has issued following
directions:

"Today the matter came up for hearing and the fresh report filed by I & K pcc

dated 07.09.2024 wqs considered. As per the report, there are 12
wetlands/water bodies namely Hygam wetland, Freshkoori Wetland, Kranchoo

wetland, chatlam wetland, Manibugh wetland, Dal Lake, Anchar Lake,

Hokorsar Wetland, Hokersar, Wular Lake, Manasbal and Shalibug Wetland,"
"The Report indicates low dissolved oxygen, higher concentration of BOD, High
Colifurms in some of the wetlands and lakes. The water quatity is medium to
good in most of the above wetlands/lakes and in particular Freshkoori wetland
in Pulwama, the water is heavily polluted.,'

"The report also indicates the presence of solid weste, plastic waste and bio-
medical waste in the wetlandsflakes. Details of the work carried out under
CAMPA during the last 5 years 2019 to 2024 are also tisted. Mr. Ghansham
singh, Member secretary,I a K PCC was virtually present and when asked about
the actions taken against the concerned authorities for the violations of the

"-^rr-J 1;-

909



Wetlands (Conservation and Management) Rules 2017, The Water (Prevention

and Control of Pollution) Act 1974 and Environment (Protection) Act 1986, he

indicated that no such action has been initiated so far. He has assured thqt that

the J & K PCC will identify the violotion and take oction in occordance with the

rules and shqll furnish a report."

"Details of the action taken by the J & K PCC on violations identified that are

responsible for polluting /destroying above wetland/w ater bodies"'

As such, you are requested to share details of violations i.e factors

responsible for pollution or destruction of above water bodies / wetlands

and remedial actions, if any, taken up by concerned authorities by or before

L5.10.2024 for needful action.

Yours Sincerely,

,rctransn*k;'h,f,,Af 
/_

pY ruember Secretary l+ I ,X
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OriginatApptication No 239 of 2024

lN THE MATTER OF "What Chaltenges are Kashmir Wettands tacing?"

*tt,"r-

Page 1of I

Before the Hon'bte Nationat Green Tribunat
PrinciPat Bench, New Dethi

Report on behatl of Jammu and Kashmir Pottution Control Committee in

compliance to Hon'bte NationaL Green Tribunat order datod 1O'09'2024

passed ln OA No' 239 of 2024 titted "What Chattenges are Kashmir

Wettands facing?"

Background:

That the Hon'bte Nationat Green Tribunat was pteased to pass fottowing

directionsvide orderdated 10.09.2024 in oANo. 239/2024 :-

5. "The repoft also indicatis tne presence of sotid waste, plastic

waste and bio-medicalwaste in the wettands/lakes' Detailsofthe

work carried out under CAMPA cturing the lasf 5 years 2019 to

2024 are also {isted. Mr"Ghansham Singh, Member Secretary'

J&K PCC was vittually present and when asked aboutthe actions

taken against the concerned authorities for the violations of the

Wettands (Conservation ..and Management) Rules 2017' The

water (Prevention and ControL of Pollution) Act 1974 and

Environment (Protection) Act, 1986, he indicated that no such

action has been initiated so far. He has assured thatthat the I & K

PCC will identitytha violation and take action in accordance with

the rules and shallfurnish a repott.
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DetaitsoftheactiontakenbytheJ&KPCConviolationsidentified

that a re responsi bte for pollutingdestroyi ng a bove wetland/water

bodies."

Status Report:-

incomptiancetotheaforesaiddirectionsofHon'bleNGT'Regionat

Director J&K PCC Jammu and Kashmir were directed to furnish the detaits of

viotations i.e. factors responsibte for pottution or destruction of water bodies

/wettands and remediat action, if any, taken bythe concerned authorities vide

this office tetter no. JKPCC/SC/OA-2ggl2o24l1}O8 dated 14-09-2024 (copy

enctosed as Annexure'A)

Simitarty, Regionat Director J&K PCC Jammu and Kashmir Divisions were

aLso directed to furnish :-

(.1)the detaits of the drains, nattahs and such other intets carrying treated

/ untreated sewage / efftuent in the above wettands / takes atong with

(2)tistofsuchpottutingunits/townships/commercial,bodiesdischarging

untreated efftuent lnto the wettands / waterbodies in Jammu and

Kashmir Divisions atong with geo-coordinates of the wettands / water

bodies.

(3) water quatity of each of the above wettand / water bodies anatysed post

monsoonvidethisofficetetterno'JKPCC/SC1c.A.23912024/1009.10

dated 14-09-2024 (copy enclosed as Annexure-B).

There are 14 wettand conservation Reserves 12 in Kashmir DiviSiOn and 2

in Jammu Division, namety (i) Chatttum (ii) Freshkoori (iii) Krentchoo (iv)

Manibugh (v) Hokarsar (vi) Shatibugh (vil) Hygam (viii) Mirgund (ix) Dat and

Nigeen take (x) Anchar take (xi) wutar take (xii) Manasbat take, surinsar and

qr6&r;#
Page 2 of 9
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Gharana wettands of which j&K PoLLution Control. Committee regutarty

conducts water quatity anatysis.

The R€gionat Director J&K PCC Kashmir has submitted detaiLs of :

(i) drains, nattahs, such other intets carrying treated / untreated

sewage/ etftuent in the above wettand / water bodies

(ii) tist of such pottution units / townships / commerciat bodies etc.

dischsrging untreated sewage / efftuent in the above wettands /

water bodies

(iii) Water quatity anatysis is reports of each of the above wet Land /

water bodies anatysed post monsoon, and

(iii) detaits of the action taken by the J&K PCC on the viotations

identified that are responsibLe for pottuting / destroying above

wettands / water bodies in respect of the above 12 wettand /
conservation Reservoirs.

Simitarty, RegionaL Director J&K pCC Jammu has atso submitted

information with respect to 2 wetLand conservation Reseryes in Jammu

Division : (1) Surinsar take and (2) Gharana wettand in District Jammu.

No pottuting unit/townships/commerciat bodies etc found discharging

untreated etftuent into these wettand.

The detaits of the drains and naU.ahs / intets caring treated/untreated

sewage / etfluent in the wettands / waterbodies, tist of the pottuting

units / townships/commerciat bodies discharging untreated effluent

into the wettands/water bodies, water quatity of each of these

we ands/water bodies and detaiLs of Action Taken by the J&K pcc on

viotations are annexed herewith at C, D, E & F

96 0r.'^'t- Page 3 ofg

913



04 Details of drains, nallas such other inlets carrying
treated/untreated sewage/ effluent in the above

wetland/water bodies(Para 8(iv)

Annexure-C

05 List of such polluting units/townships/ commercial
bodies etc discharging untreated effluent into the
wetland/water bod ies(Para 8(v)

Annexure-D

06 Water quality of each of the above wetland/water
bodies analyzed post monsoon (Para-8 (vi)

Annexure-E

09 Details of the action taken by the J&K PCC on violations
identified that are responsible for polluting /destroying
above wetland/ water bodies(Para 10)

Annexure-F

A. Details of drains, nallas such other inlets carrying treated/untreated
sewage/ effluent in the above wetland/water bodies.

Surinsar [ake :

A concrete drain found existing which discharges waste water from

nearby residential houses and tea statt into the take. 6-7 surface water

drains atso found existing around the take which atso drain into the take.

During the survey att the drains found dry. No pottuting units /

commerciat bodies etc found discharging efftuent treated in the take.

Gharana Wettand, Bhadyal Qaizian, R.S. Pura:

No Natlah, drain and such other intets found discharging

treated/untreated sewage/efftuent in the wettand.

B. Monitoring of wetlands/water bodies analvzed post monsoon.

Kashmir Division:

J&K Pollution Control Committee regularly monitors 14 No. of Wetlands
belonging to district srinagar, Ganderbal, pulwama, Baramulla, Budgam and
Jammu Districts. The spot inspection of these 14 Wetlands was recently
conducted to ascertain the details of drains, nallahs or other inlets carrying
treated/untreated sewage/effluent in these Wetlands and polluting
units/townships/commercial bodies etc discharging untreated effluent into
the wetlands.

Page 4 of 9
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Out of t4 wetlands /lake Water sample were collected from 13

wetlands/lakes namely chatll m, Krentchoo, Ma n ibugh, Freshkoori wetlands,
Hokarsar, Shalibugh, Hygam, Dal and Nigeem lake, Anchar lake, Wular lake and
Manasbal lake, Surinsar lake and Gharana wetland in the month of September2024at
different spots. Samples could not be collected from Mirgund wetland as the wetland was
un navigable due to low water level. ln order to ascertain the overall water quality of the
wetlands, Water Quality lndex for each wetland was determined by calculating the basic
parameters like pH,BOD(mg/l),DO(mg/t) and Fecal coliform(Count/100m1). The water
quality of three lakes namely Dal and Nigeen Lake, Wular lake, Anchar lake, Chatllm,
Manibugh, Hokarsar and Manasbal lake were compared with the primary water quality
criteria of Class B.

S.No Name of
wetland

District Average

water
quality
lndex

Classification

L Chatllum Pulwama 56 B (Medium to Good)

2 Freshkoori Pulwama 24 Heavily Polluted

3 Krentchoo Pulwama 42 C (Polluted)

4 Manibugh Pulwama 58 B (Medium to Good)

5 Hokarsar Srinagar/
Budgam

57 B (Medium to Good)

6 Shalibugh Srinagar/

Ganderbal
36 D.E (Heavily polluted)

7 Hygam Baramulla 42

8 Mirgund Baramulla Sampling site un-navigable due to low
water level

9 Dal and

Nigeen lake

Srinagar On the basis of test analysis report, out of 24
sampling locations only one i.e Chairchinari
qualifies to Class B water quality criteria i.e
out door bathing (organised).

The microbiological examination reveals that
out of 24 location all locations do not meet
'Class B' criteria i.e out door bathing
(organised)of Primary Water euality Criteria
in terms of total coliform and 13 locations in
terms of fecal coliform.

$POr,al-
Page 5 of 9
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10 Anchar lake Srinagar/

Ganderbal

On the basis of test analysis report, out of 05

sampling locations only one i.e Sindh Entry

qualifies to class B water quality criteria i.e
out door bathing (organised).

1.1. Wular lake Bandipora The test analysis report reveals that out of 09

monitoring locations 3 locations, do not
meet 'Class B' criteria i.e out door bathing
(organised) of Primary Water Quality Criteria

in terms of BOD.

The microbiological examination reveals that
out of 13 location 11 locations do not meet

'Class B' criteria i.e out door bathing
(organised) of Primary Water Quality Criteria

in terms of total coliform and 07 locations in

terms of fecal coliform

t2 Manasbal

Lake

Ganderbal The test analysis report reveals that all

monitoring locations meet "Class B" criteria
i.e out door bathing (organised of Primary

Water quality Criteria in terms of BOD

Jammu

Water quality analysis for Gharana wetland and Surinsar lake was carried out post

monsoon. The analysis reports for both of these wetlands qualify the Class-B criteria for
designated water used.

C. Details of the action taken by the J&K PCC on violations identified that are responsible for polluting

/destroying above wetland/ water bodies.

Directions have been issued by J&K PCC to various concerned stakeholder
department/agencies with details as under:-

S.No Directlon lssued to No. and Date
1 The Chief Executive Officer

Municipal Council Bandipora
JKPCC/NGT1239-2024/3273-81 dated
L8-O5-2024

2 Commissioner Municipal Corporation
Srinagar.

J KPCC/NGT /3264-72 dated
05-2024

18-

3 The chief Executive Officer Municipal
council Budgam

J KPcc/NGT / 3282-90 dated
05-2024

18-

4 Vice Chairman J&K Lake Conservation and
Ma nagement Authority Srinaga r

J KPCC/NGT /3290-98 dated
05-2024

18-

5 The Chief Executive Officer Manasbal
Development authority Mansbal, Ditrict
Ganderal

JKPCC/NGT /239-2024/227 -23s dated
27-06-2024

dlr^b
Page 6 of 9
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5 The Block Development Officer (Safapora)

Mansba District Ganderbal

JKPCC/NGT/239-2024/2t6-226 dated

27-06-2024

7 Executive Officer, Municipal committee,
Ha

JKPCC/NGT 1239-2024132s4'63 dated

18-0s-2024
JKPcc/NGT1239-202413246-s3 dated

18-05-2024
Executive Officer, Municipal Committee,

Sumbal

9 Chief Executive Officer Municipal Council

Ganderbal

JKPCC/NGT/239-202413281-89 dated

L8-05-2024

10 Chief Executive Director,
Wular Conservation & Management

Authority Srinagar

JKPCC/NGT1239-2024/3313-21 dated

18-O5-2024

(E) Show cause Notices have also been issued to 12 concerned officers of local

authorities for initiating legal action by the J&K Pollution Control Committee,

Kashmirtothe Director, Rural Developm-ent Department, Kashmir, Commissioner,

Srinagar Municipal Corporation, Vice Chairman, LCMA, CEO Manasbal

Development Authority, Executive Officer Municipal Committee, Pampore, CEO

Municipal Committee, Ganderbal, CEO/Co-ordinate, WUCMA Srinagar, CEO MC

Bandipora, CEO MC Sumbal, CEO MC Hajin, Regional Wildlife warden, Department

of Wildlife Warden, CEO MC Baramulla"with a direction as to why legal action as

contemplated under law should not be taken against them (copy enclosed as

Annexure-G). The details as under:-

S.No Department JKPCC No. and date

1 Director, Rural

Department, Kashmir

Development PCC/RDK/LS( NGr)/LN- l/2024 I L3s-73e

dated O6-tL-2024

2. Executive Officer, MC PamPore pcc/RD K/LS( NGr)/LN- l/2024 I 131-34

dated 06-11-2024

3 Chief Executive Officer, Manasbal

Development Authority, Manasbal.,

pcc/ R D K/LS( N Gr)/ LN- l/2024 I 740- 44

dated 06-Lt-2O24

4. Chief Executive Officer, MC, Ganderbal pcc/RD K/LS(NGr)/LN-l/2024 I t4s-4e

dated O6-LL-2O24

5 Chief Executive Officer (Co-

Ordinator)Wular Conservation &

management Authority, Srinagar

p ccl R D K/LS( N Gr)/LN - l/ 2024 I Ls}-s 4

dated 06-LL-2024

6, Chief Executive Officer, MC Bandipora pcc/RD K/LS( NGr)/LN-l/2024 I tss-Se

dated 06-11-2024

genap
Page 7 of 9
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7 Chief Executive Officer, MC Sumbal PCC/RD K/LS( N GT') / LN-t / 2024 / L6O -64

dated 05-11-2024

Chief Executive Officer, Mc Hajin pcc/RD K/LS( N GTI / tN-t / 2024 / t6s-69
dated 06-11-2024

9 Regional Wildlife Warden, Oepartment

of Wildlife, Srinagar

pcc/RD K/LS( N Grl I LN-t / 2024 / t7 O-7 3

dated 06-11-2024

10. commissioner, Srinagar MuniciPal

corporation, srinagar

pcc/RDK/LS( NGrl I LN-| I 2024 / t7 4-77

dated 06-11-2024

LL. Vice Chairman, J&K Lakes and

Conservation Management Authority,

Srinagar

pcc/ RD K/LS( N GTI I LN-t / 2074 / t7 8-87

dated 06-11-2024

72. Chief Executive Officer, MC Baramulla pcc/RD K/LS( N Grl / LN -t I 2024 / 786-8e

dated 06-11-2024

Apart from the above, the Director, Environment, Ecology and Remote

Sensing, J&K has provided a list of 197 wetlands outside the forest area. The

Regional Directors and Divisional Officers concerned of J&KPCC were asked to

conduct the site inspection and collect samples of water from these

wetlands/ponds. As on 20-12-2024, samples of water from 134 wetlands/ponds

have been collected for water analysis by the laboratory of J&K Pollution control

Committee. During the site inspection by the Divisional Officers, 55

wetlands/ponds were found dry and 4 wetlands were either in accessible or snow

covered. The test analysis reports of 134 wetlands will be completed by 28-12-

2024 and in case of those which has been reported dry their samples could be

collected only in April 2025 when the snow melts and whether conditions slightly

improved. (The status is enclosed as Annexure H)

Prayer:

ln the premises, it is therefore respectfutly prayed that the compliance

report may kindty be taken on recoid before the Hon'bte National Green

Tribunal for consideration.

e6tl".,.
Page 8 of 9
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PCC
Jammu and Kashmir

Pollution Control Committee, chairmanSTjkspcb@gmail.com
membersecretaryjkspcb@gmail. com

0191 - 2472881,2476925

'#,ITUWTSA

Parivesh ,nrr,k#Y-
Tra nsport * rn r r,tHll".f

180 006
Silk Factory Road

Rajbagh, Srinagar, 190 008

NEW DELHI 2024

Regional Director,
f&K Pollution Control Committee,
]ammu & Kashmir.

No.: IKPCC/Sc./OA-239/2O24/ )oel0 Date: )t4 Os-ZOz4

Sub: OA 239 /2024 titled "What Challenges are Kashmiri wetlands
Facing?" appearing in Kashmir Life dated oz.oz.zoz4.

Reft Hon'ble NGT order dated 10,09.Z024.

Madam / Sir,

Please refer to the subject & reference captioned above. In this
connection, I am to convey that Hon'ble NGT vide its order dated L0.O}.Z0Z4
(copy enclosed) has issued following directions:

7' "ln view of the above facts and details provided, the Department of Forest
Ecology and Environmenl Government of J & K is hereby directed to provide:

0 Total Number of wetrands/rakes in Jammu and Kashmir.
i0 Geo coordinates of each of the obove wetlands/water bodies.
iti) The area covered by such wetland/lake as per the revenue records

and the area at present for each of the above wetland/water bodies. The
present Qrea shall be calculated based on the satellite images of past
three years pertaining to the above wetrand (2021 _z0zz, 2022_2023,
202s_2024).

iv) Detaits of drains, nalas such other inlets carrying treated/untreated
sewage/efJl uent in the above wetland/water bodies.

v) List of such pollu ting units/townships/commerciar 
bodies etc discharginguf f'oated effluent into the weiland/water bodies.

quality of each of the above weiland/water bodtes anarysed post't.

1 '4 b.
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vii) Conservation/manqgement plan prepared in accordance with Wetland

(Conservation and Management) Rules, 2017 for each of the above

wetland/water bodies.

viii) The nodal officer who witl be responsible for the implementation of

ab ov e conserv ation/m anag e m ent plan."

2. "Details of the action taken by the J & K PCC on violations identified that are

responsible for polluting / destroying above wetland/water bodies."

3. "The above details shall be furnished within a period of three months by way

of affidavit."

As such, you are requested to share details of information for all

wetlands / lakes f water bodies within your jurisdiction w.r.t.

a) Total Number of wetlands/lakes in Jammu and Kashmir respectively'

b) Geo coordinates of each of the above wetlands/ lakes.

c) Detaits of drains, nalas such other inlets carrying treated/untreated

sewage/effluent in the above wetlqnd/lakes.

d) List of such polluting units/townships/commercial bodies etc. discharging

untreated effluent into the wetland/lakes.

e) Water quality of each of the above wetland / lakes analyzed post monsoon'

The information as above, should reach this office by or before

20.1.O.2OZ4 for further needful action'

Yours SincerelY,

ngh) fKAS1fchans
lY Premu er secretary

| +.e.v
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Annexure 4.

l)etail ,f l)r'rrins/Nrtt:ts and othe r inlets ca,f ing treatecr /untreated sewage/effluent in
rvetlands

Freshkorr l'i I)u I ri lrnte 0s l.'l ulbagh near ITI
2.Narnblabal near

power grid
3. Namblabal near

Shadan motors
4. Namlabal Near

Massodi House
5. Namlabal Near

Aram id

6 Shalibugh S

arl ulla

g

C

Jv

l

7

Dal anC Sli nagar l,The inhabitants of various
lv{ohalla locared near Teibal
Nallah discharges unrreated
waste through small drains
into Telbal Nallah which
finaly flnds its way into Dal
Iake

l. Dlain near G.D.Goinka

3 .i\.leerakshah Nallah
{. Bota Kul

l.Telbal Nr

2 ,Pishpuw
a llah,
Nallah

S.no N-anre of
lvetland

District
w
No of l)rains en tering No of Na

Wetland
las entering

Chatllurn Pulrvama

Lal

05 small drains from
inhabitants of vill

lvlaij Khan Nala

NIL

Krentchoo-l Pulu arua Nil Krentchoo NaIa
It Manibugh Pulwama Nir Nil

_5 IJokarsar, Srinagar/Budgam

Khushpora, Old HMT,Gumd
Hassi Baht,shareef abad,Haj i
bagh and other Areas through
various sewerage and
Drainage system

into wetland
ultimately

di

Domestic waste from Sukhnallah,
Doodhganga

i nhabitants of Sangam,Takan
frornDlains

dischar into wetland
Sindh stream

Anchar lake

Ningli Nallah
Bal Kul8 Iv{irgund

99minS through Suknag
Nallph Ferozpora Nallah

Silt and solid waste uknag Nallah
Ferozpora Nallah
S

School carries donrestic water

;

1| garrr

1

Baramulia

I
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v

1l Wular lake Bandipora

Ganderbal

fi'onr Urnar Colony and its
ad.jacerrt area finaaly llnds its
way inlo Nigeen lake
3.In addition there are 03 no
of STPs viz,Nishat
laam,Habak and Hazratbal
dischagres treated effluent
into Dal lake and one STP viz
Nallah Amir Khan discharges
treated waste into Nigeen
Lake

r0 Anchar lake Srinagar/Ganderbal l.Drain carrying leachate
generated from Achen
Landfil site finaaly finds its
way to Anchar lake
2.Treated effluent from STP
of SKIMS Soura
3.Dornestic waste from areas
Viz Anchar Mohalla,Old
Buchpora"OId
Umarhair,Jenab Shab Soura
Etc gets discharged into lake
through many small drains.

Sindh stream
Khushal sar

Gadar Kul
Duddeh Kul
Kema Kul

l.Madhumati
2. Erin
3.Ashtingoo
4.AIoosa
5.Bazipora
6.Ajas

Small Drains (Underground
/seepage) from inhabitants of
Jarokbal,Kondabal,Nesbal,an
d Gratbal and Safapora
discharged into wetland

Nil
(Mainly feed by
Springs)

I

i

l2 lvlanasbal

Lake
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S.rtrr

lmex*+e$
List of polluting units/townships/commercial bodies etc discharging treated /untreated

effluent in wetlands /lakes
\itruc ol'
u etl:rnd

Krentchoo Puln'ama

N'lutiLruqlr Pulu'anra

Shalibugh Srinagar/Ga

,l

+

6

ll ticrbal

9

7 t Hl,ganr []ararrrulla

Srinagal

Srinauarl(ia

nderbal

Dal and

Nigeen Iakc

l(i Anchar lak..

Iv{anasbal

I-ake

t2

l)is t ric t polluting units 1'on'nsh ips/commercial bodies

Chatllum Pulrvauna Nir Lalpora village

2 Freslilioori Pulwama Nil amblabal area of Pampore townN

Nil Agricultural and Horticultural land
around the wetland

Mostly

Nil Mostly Agricultural and Horticultural land
around the wetland

5 Hokarsar. Srinagar/Bu

dgam

Nil Khushpora,Old HMT,Gurnd
HassiBaht,Shareef abad, Haj i bagh,Zanikot

Nil
Shal labugh,Pethkundal,Taken, Krishbal and
San

Village namely

\il Nil
8 lvlirgund Baramulla NIL Nil

Dhabas,Teastalls near
Nihat garden
Autonrobiie Workshops
.Service stations and
\\/ooclen Joinerl,
.[:Lrlnirures Units fi'orn
Saidkadal Bridge ttr

Ashai Bagh disposes
their waste into Nigeen
lake.
-fhere 

are about 9I0 house
hoilts lrr.Sent in the lake
\Source:- J und lt Tourism
D

establishm ents around 200
meters:3345
Commercial Establishments around 200
meters =651
Residential establishments within Dal lake
=3 786

Residential

\it Anchar Mohal Iah,Old Buchpora
Ahrnad Nagar.Pandch Upper Ahmad
Nagar,Sanganr,Jenab Shab soura

,OldUmarhiar, OId

1l Wular lake Bandipora Nil lages Khudmul h,Zeermanz,Banglades
and existKanibathy close of the lakeproximiry
and domestic of some residentialsewage houses gets
d toln laketheischarged through underground pipes

ith out treatmentany

\il Nesbal, Gratbal and SataporaJarokbal,Kondabat,Ganderbal

n
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(lovcrlrnrent of .Jantnru & lrushnrir
J&K POLLUTION CONTROL COJ\{IVIITEE

OFFICE OF THE REGIONAL DIRECTOR-KASHJIIIR
PCC .\heikh;ul lta.m 

Canrpus, Rcibagh, Near Governntent silk Factory, srinagar-r9000grr rirr jk-rp.q[[ Err,il r,,gi rnily'T.sgoyAufus,ak IL iin* 0 t gt-] 3 1 t B42

The Director,
Rural Development Oepartrnent,
Kashmir,

No: pcc/RoK/LS (NGr)/LN_L1zo24/7 35_ 3q
subject:' Notice for initiating regar action under Environmentat Laws

Legal Notice
(8y Regd. post)

Date:- a6/, 
ILD>L1

It'heroas' i''le'*s itL'nr trilecl, "vvhat Challenge are Kashmiri wetlands Facing?,,appearing in Kashmir Life dated 02{2_2t-rl'i raises the issut'of illegal uno unZn"ir,ed encroachment,-aJtiru'tion activiues, sedimenEuon, haphazardplannrng' and vraste (solicl & liquid) discharsuli.tin. wetlands ir r.rr*ii ..0 pollution problems in respect thereof.
llhereas, the matter of rampant pollution of wetlands in Kashmir is being heard by the Hon.ble National GreenTribunal (NGT)' New D:l]'-* o11"^. atliozi 

11uiq, 
"wrraicnirrenie-'are xasnmiri wetrands Facins?,,and theHon'ble NGT vide its order oateo to-og-Jo'iq oir..t.o the rammu a r(iihri, poilution contror committee to fumishdetails of the action taken by the J & r Forrriln conror commi[." or-uiorutions identified that are responsible for

i,ili,ljJ?;'li'Jl1ffinrJffi:il0'/water bodLi-ii 
'xasrrmir 

pafti;;i;; iaJioo,i, Krenrchoo, Chasam & Manibush

\\/herea:;' tile Drvisro,al officer. Pollution Control comrnittee, pulwama in irs latest report dated 05-10-2024submirted tn vertiicatron, whtle acknowreoging ihe oumping oi solid *ust. ano discharge of untreated domestic
;tJ::: 

at Krentchoo wet/and and Chatlam-we"ttano trave po-int"o oui.u.turn observatrons which are reproduced as

l. Krentchoo W7t/and:_

" Il:{::';;i;il::rt;ins propertv maintained and do not have protectiye measures m ptace to prevent humano' 
It":{:*n've 

tvalls or mesh fencing in and around the wettand has been proylded to preuent littertng af satidc) Solid waste i5 duntped.by the locats in the wetland causing poilution thereof and the garbage is not being
-, 

'f::::!r"' "u"<! 
rrom the'site on ,iiw,'[itit tn"'ioi-iiiiiii'iii'"*"uura ,ra its wat6i qG,ry by bachmsd) No aeriators or oxygen supptters exist on spot to suppoft aquatic hre and maintain water quatity, The water of'!,':r{""r!:l'is harmtut i'i"o"'ui)uii'i, nunih, uriiiT"iiioira". unueated diiii;sewase rouoa

:. Chat/an, Wettand;_

" ';;,,:":;r;;F;::rr:{":;!li:" Latpora throush drains & Maij Khan Nata was found dischatsed dtrecily into theb) The wdter quality appa.rently seems goo4 how-e_v-er,, the weiland being stagnant needs proper care,' 'l:,r,:':,y,f";:;,:;,:,":;r,:*nif:l;ij:,::::;';;;;7;i,," measures to privent water tossins,

herernabove, lvhrch

Whereas, this practice of insanitary dumping of solid v/as[e and un[reafed discharge of liquid waste into thesaid weUands is in contravention of provisions of the Water afore-(Prevention & Control of Pollution) Act, 1974; the solidU/aste Management Rules, 2016; the Wetland (Conservation & Management ) Ru les, 2017; and directions of theHon'ble National G rcen Tribunal (NGT) besid es being violation of the relevant environmental laws as referredrs an orfence and aftracts the legal action prescribed in the Environment (Protection) Act, 1986,
rryhtch lead [o levyrr rg of heavy Envrronment Comperrsation a s per the formula devised by the Hon'ble NGT and
prosecution in the Fi on'ble Court of Layr
Now, therefore, in
this notice as to w
Acts/Rules and the
reasonable cause w

Di

Member Secret,l ry, JK Pollution Control Conimittee, Jantmu for in formati, o bDeputy Com rntsSroner/ District Magistra[e , Disirict Pulwama for i nformation and actionAssistant Comnriss ioner, Development, District Pulwama for information and ry actionDlvisional Offlcer, Pollu tion Control Committee, pulwama for information and follow up to submit theaction taken report in the matter with in notice period. This is

ocopy r
l
)

3

4

, \\'1

vide No IKPCC/P UL/DO/2279/202a da ted 05-10-2024.
with reference to his report submitted

q

...-.*!4.t tr\j7d,*ng-- -

924



, ,jEE
, *ffi-atfrfr

rMs
, rffi..m

..\j./,r

\w LiFE
lireity c 60-
Ertv!'onrnofil

Governnrent of Jamrnu & Kashmir
.I& K I'OLI-L]T'ION CONTROL COMMITEE

O l"' l"l (' l. O ['l'l I E l{ l:G I ( )NAt_ Dt Il.ICTOR-KASHMIR
.\il.'t^ir-;tl- lirtn; t ,itttlttt.:. llrq1i,,r1it 'tr'ttr (rrtr'(rntrtt,ru.{r/( Fttcto\., SrinagCtr_lg0(l0g

rrrrrr jkspctr,irt l.ttt,til re.qitttr,tiiiir-t,ttorlntrqetttuil.,.itrrt.'l el iit.r() lql-:_lltEl:

r-':-l &,\-/z-$&xt

Legal Notice
(By Regd. Post)

Executive Officer,
Municipal Committee,
Pampore, District Pulwama

No: PCC/ ROK/LS (NGr),/LN-li 2024i /51- 3L{ 06lnl>o)4 .

subject:- Notice for initiating legal action under Environmental Laws

' whereas, Nerars item titled, "what challenge are Kashmlri wetlands Facing?" appearing in Kashmir Llfe dated 02-02-2024 raises the issue of illegal and unchecked encroachment, cultivauon acuvities, sedimenbation, haphazardplanning, and rtaste (solid & liquid) discharge in the wetlands in (ashmir and pollution problems in respect thereof.

' i'l[i::i,i_t?ii,'::t 3!ti:}iTl !,.;si:i,i.ili::: it [:iHx tl;:::.i::iljt l}!,i]:t3,:,]x!!rif'ff:
Hon'ble NGT vrde rts order dated 10-09-202q directed the Jammu & rainmir pollution control Committee to furnish
details or the action taken by the J & K Pollution control committee on violations identified that are responsible forpollutingidestroyrng wetlands/water bodies in Kashmir particular Fashkoori wetland in pampore, District pulwama.

' \ryhereas, the Divisional Officer, Pollution Control Committee, Pulwama in its latest report dated 05-10-2024subnrifted in lerification, while acknorvledging the violations have pointed out certain observations which arereproduced as r,tnder: -

i Domesttc sewage front adioinrng vi/lages (parttcutar Tulbagh & Namblabat) through drains i9 dirccuydischarged in r'ashkoori wetland without treatment thereby deteriorating'iu ia6r-qiatity which kdetrimental for the environment, animals, plants, aquatic life, ftora fauna aia the water iody as well.2' No scientific treatment facility tike CSTP for dombsilc sewage has been provided on spot by the MCPamPore,
-t No aeriators exists on spot to support aquatic llfe and maintain oxygen level of flora and fauna of thewetland,
't solid waste in the form of ptastic bottles, polythene etc is dumped within the wetland area causingpollution thereof. rhe traps have been provided at some spots by the J & K witdlife Deparonent forretention of this solid waste, however, this trapped waste is not removed regularly ,e"ilting therebyaccumulation of the waste, No proper arrangement for management and hZndliig of this waste orremedial measures are taken by the klunicipat Committee to prevent littering of Totid waste in andaround the Fashkoori wetland.
'i No waste segregation bins for sotids waste collection have been put in place in and around the weland

area
6 No protective walls or mesh fencing around the wetland has been provided to protect lE embankment

and avoid human interference,

1.,'ht'I€i5, tnrs i)ractrce oi insanitary rlumpinc of soliJ waste and untreated discharge of liquid waste into theF;rstrkoor' r'rell.r;rti r rrl CootriV€l.tron of pror,,rsions oF the Water (Prevention & Controiof pollu'tion) Act, 1974; their-rllt r"..11,1.' i1'rira;:rrrent Rules. .,}016; ti're \r/etland (Corrservation & Managenrent ) Rules, Z0l7; inddlrections oftiic l-1otr'lile Natlon,ll Green Tribtrrral (NGT) Desick:s being violation of the ielevant'environmental laws as referred
hereinab0ve, rnrhrch i:; an olfencc and attracts the legat a&ion prescribed in the Environment (protection) Act, 19g6,
rvhich lead to levying of heavy Environment Compensation as per the formula devised by the Hon.ble NGT and
prosecution in the Hon'ble Court of Law.

Date:-

Now, therefore, in light of the above, you are hereby called upon to show cause within 15 days from issuance ofthis notice as to \rhy action proposed be not taken against your organization for brazen violation of afore-said
Acts,rRules and rhe the Hon'ble National Green Tribunal (NGf) directions. In the event of your failure to show a ny
reasonable cau jie vrithin nofice penod, action snall beccrne obv lous in the rxafter

o b. 
\t'

o

1

2

l
lvlenrller Secretary, jK pollution Control Committee, Jam
De;: Lri-,,' (,1 nrr,.r r Ssroner'fi jstrrr-t fvlagiStrate, pUllvama fOr i

mu for information
nformation and necessary i:ction.

Drr,,isro;rai Otf rcer, Pollrrtron Conlrol Commiltee, pul rvama for information and follow up to submit the
actron ta(en report rn the ntatter within notice period. This is rvith reference to his report submitted

Copy to;

vid3 No. JKi-C6,;pl.,,rr,oo ilZTg/2024 da:eci 05.10_

:pa9.
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Gover.nrnent of Jammu & Kashmir
J&K POLLUTION CONTROL COMMITEE

OFFICIi OF THE RIGIONAL DIRECTOR-KASHMIR
\rr.;i/r-tri-. 1,:t;ilit'itt)ttt,t\. A\r/0irqir..\(,(l/.(i()r.t/./l,tt:tttSilkFttCtotl,.SrinagCtr_l9A00g

,r rr rr jlslr.'[.ii !.-,'t,:t! r(ttt)tittiilir\,(.tnrt;tilr:(t,!t,t{1il.t;()t1t,-l.cl,/a.t 0lgJ-13ltgJ2

.,'._") c-tl\*r1_xh,,

I

ir

No: pCCi RoKi LS (NGr)/ LN-UZoz4t I 4 O - 44 Date:_

subjectr' Notice for initiating legal action under Environmentat Laws

v/hereas, News item tttled, "what challenge are Kashmiri wetlands Facing?" appearing in Kashmir Life dated 02-02-2024 raises the issue of illegal and un-cfreckea encroactrment,-.rttirJtion activities, sedimentauon, haphazardplanning, and waste (solid & liquld) discharge in the wetlands in (astmirind polluuon problems in respect thereof.

\'\'here'rs, the m.rtter of rampan[ pollution oF wetlands in Kashmir is being heard by the Hon,ble National Greenl-rtbtrnsl (l'iG'rl lie','/ Delrli 
.in 

cA ,\10.?3ry,'202-1 titled, "what Challei''gu oru Kashmiri wetlands Facing?,,and thel-lon'Lrle NGt.vicle rts ()rder dated 10-09-202q directetl rhe lamnru a rainmir pollution control committee to fumishdetails of the aclron taken lrv tht' I & K Pollution control Committee on violations identified tnut ur. responsible for
Bil[i:iuffixrob:ng 

ivetlands;'rvater bodies in Kashmir parricLrtar r,ranaibar weUand and shalibugh wefland in

lvhereas, the Divisional officer, Pollution control committee, Ganderbal in its latest report dated 15-10-2024submitted in verification, while acknowledging the violations'n.r.-pti.Lo out certain observations which arereproduced as under:

Domestic seLvage and waste water containing chemicat fertilizers from the adjoining villages Kondbat,)arokbal, Nesbal, Gretbat and safapora is (i.ectty dis;ha;;;;;n-Manasbal weiland wtthout treatmentthereby deteriorating.its water quaiity which is aitimenbiror the environmenl animals, plants, aquaticlife, flora fauna and the water body as well.2' No scientific treatment facility ii*, csrp for domestic sewage has been provided on sgot by theya f.s b a I De ve I op m e n t A u th ority.3. S.olid waste is dumped wrthin thb wetland area causing poilution thereor,'l H€aps of so/id waste was found dumped on banks orinb uiiasoii Lake at varlous places, Accumulation
Z:;:i:Xffi::f,X:.rn, 

site resuttins ihereby sittaao,, weei iii* ana sun*injiaii-jarticutaay near
\'' ll(rtirs, llrrs 1)r;g1r'g of iisarri[ary clunrping of solid rvaste and untreated discharge of liquid waste into thef''lanasbal Lake rs in contraventron ot provisioni oF the water (Prevention & control oF pollution) Act, tg74;the solid\vastc Nlanagenrent Rules, 2016, the \vetland (Consenation & Nlanagement ) Rules, 2ol7; and directions or rheHon'ble National Green Tnbunal (NGT) besioei being violation or tfre retevant environmental laws as referredhereinabove, which is an offence and a*racts the legal action prescribed ln the Environment (protection) Act, 19g6,rvhich lead to levying of heavy Environment compensation as per the formula devised by the Hon,ble NGT andproSecution in the HOn'ble COurt Of Law. v, rrrE I lvl

Not'i' therefore, in liqht of the above, you are hereby called upon to show cause within 15 days from issuance ofthis rrotict'as to rrl'y actron proposecl be not taken against your organization for brazen violation of afore-saidAcrs' R'utes tlrr0 lrrc i re Horr'ble Nalronal Green Trrbunal (i\jGT) directio-ns. In the event of your failure to show anyreasonabre causC r,,rrltrn r.)otrce perod, action shall become obvious in the mafter.

Chief Executive Officer,
Manasbal Development Authority,
Manasbal, District Ganderbal.

Leeal Notice
(By Regd. Post)

Regional
Kalhmi .lrq

0 L.t'

o6lnfzoztl

I

)
J

4

lu1ember Secretary, lK pollution Control Comm i:tee, Jammu for information,
Depury CorrrmissioneriDistrrct Magrr
Director, Rural Development Depart

strate, Ganderbal for information and necessary action
menr, Kashmir for information and necessary action.Divisional Officer, pollution Control Commtttee, Ganderbal for info rmation and follow up to submit theaction taken report in the malter within notice period, This is with

Copy to

vide No. p CC/ oO/ CSL/ Manasbal Lake/ 2024/ 287 dated 1s-10_2024.
reference to his report submitted
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(ioltrnrrrent of Jammu & Kashmir

J&K POLLUTION CONTROL CO]VIMITEE
OFFICE OF THE REGIONAL DIIIECTOR-KASHMIR

Sheikh-ul-Alam Canpus, l?ajbagh, Near Goverrurtent Silk \-actoty, Srinagar- I90008
rvu,u,.jkspclr.in Ennil: regionaldirectorlunr@.smoil.coil-'leliJbx 0194-2311842

Chief Executivr: Officer,
M u nicipal Corlrnittee,
District Ganderbal,

Lee.al NotiFe
(By Regd, Post)

Date:-No: pcC/RoK/LS (NGry LN-Ltzo24t /4 s - E I D6lrt I>o>\

I
Di

2.
1. Member Secretary,, JK Pollution Control Committee, Jammu for information. ob\

Deputy Commissioner/District Magistrate, Ganderbal for informatlon and necessary acuon
Director, Rural Development Department, Kashmirfor information and necessary acgon.

4' Divisional Officer, Pollution Control Committee, Ganderbal for information and follow up to submit the
aclron [aken report in the matter within notice period. This is with reference to his reportsubmitted
vrde f!L) F..(.,/Do 15 I r,/shtibugh weiland/2024i2g8 dated 15- 10_2024.

Copy to \' Y{

i

Subject:- Notice for initiating legal action under Environmentat Laws

. \','he|cas, llev"s iterl1 lrtled, "u/hat Challenge are Kashmiri Wetlands Facing?"appearing in KashmirLife dated 02-02-
202{ rarscs th. rssue of rllcgal and unchecked encroachment, cultivation activities, sedimentagon, haphazard
planninq, arrd t^,aste tsoljd & liquid) discharge in the wetlands in Kashmirand pollution problems in respectthereof.

. lVhereas, the matter of rampant pollution of wetlands in Kashmir is being heard by the Hon'ble National Green
Tribunal (NGT), New Dehti in OA No. Z96lzOzc titled, "What Challenge are Kashmiri weuands Facing?" and the
Hon'ble NGT vide its order dated 10-09-202+ directed the Jammu & Kashmir Pollution Control Committee lo furnish
details of the action taken by the J & K Pollutlon Control Committee on violations ldenufled that are responsible for
polluting/destroying rvetlands/water bodies in Kashmir particular Manasbal wetland and Shalibugh wetland in
Dr-str rct G.tnde:)(tl

. \'.rlrcf.'AS. Ihe Drr,rsr :nal L-\[icer, Pollution Control Comntittee, Ganderbal in its latest report dated 15-10-2024
suDrrlrtIed tn vsrjf16311e6, r';hrle ,.'rcknorvledgrng the violations have pointed out certain observations which are
reproduced as under:-

l. Domestic sewage and waste water containing chemical fertilizerc through various drains from the
adjolning villages (particular Sangam village & Takan village) and agricutaral ftelds,/catchments ls
directly discharged in Shalibugh wetland without treatmeni resulting-theraby poiludin, sllbdon and
weed growth on the site.

) No scientific treatment facility lrke CSTP for domestic sewage has been provtded on cpot by the
M un ictpal Com m ittee, Ganderba l,

' lVhereas, this practice of insani[ary dumping of solid waste and untreated discharge of liquld waste into the
Shalbugh wetland is in contravention of provisions of the Water (Prevention & Control of pollufion) Act, 1974; the
soiid waste lvlanagement Rules, 2016i the Wetland (Conservation & Management ) Rules, 20L7; and directions of
the Hon'ble National Green Tribunal (NGl-) besides being violation of the relevant environmenLal laws as referred
hereinabove, which is an offence and attracts the legal action prescribed in the Environment (Protection) Act, 1986,
whjch lead to levying of heavy Environment Compensation as per the formula devised by the Hon'ble NGT and
prosecution in tlre llorr'ble Court of Laiv,

Norv, therefore, in light oF the above, you are hereby called upon to show cause within 15 days from issuance of
[ltrs iiottct-' as to \^/hy actlon proposed be not taken against your organization for brazen violation of afore-said
Acts/Rules and the the Hon'ble National Green Tribunal (NGD directions. In the event of your failure to show any
reasonable cause within notice period, action shall become obvious in lhe matter,
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Coyt,rnntent of .lamnru & l(ashrnir
J&K POLLUT'ION CONTROL COMNIITEE

OFFTCE OF THE REGTONAL DIRECTOR-KASHMTIT
sheikh-ul-Alanr cantpus, Rajbagh, Near covernnrcnt Silk liactory, srinagar-lg000g

lI\\-llsPqbJff En a i l : r e g i o n al Lli rec t o r ku r@g mtt i l. c o trt.'f e l ifax 0 1 9 l-i 3 t t g 4 2

The Chief Executive Officer (Co-ordinator),
Wular Conservation & Management Authority,
Srinagar.

LeFalNotige
(By Regd. Post)

No: PCC/RoK/LS(NGryLN-tt2o24t /5o-5q Dare:- O6f tt IZOZ
subject: - Notice for initiating regar action under Environmentar Laws,

' 
l't,1',' 

t-it:lltr\"1' rle rrr rrtled, "i'rihat Cirallenge.:rc Kashmrri wetlands Facing?'' appearing in Kashmir Lire dated 02-02-lJ-ri f;rrrc: Ilr'rssJr'ol rllL'gal and unchecked encroachment, cultivrtion activitiis, sedimentation, haphazardplanrtrrlg, 
'lnd r'"raste (sohd & liqurcl) discharge in the wetlands in Kashnrir and pollution problems in respect thereof.

' whereas, the malter of rampant pollution of wetlands in Kashmir is being heard by the Hon,ble National GreenTribunal (NGT), New Dehli .in oA No. B*zozc titled, .what chailenge are Kashmiil wetlands Facing?., and theHon'ble NGT vide its order dated 10-09-2024 direcLed ihe Jammu a rainmir pollution control committee to furnishdetails of the action taken by the I & K Pollution control committee on violations identified that are responsible forpolluting/destroying i'rellands/water bodies in Kashmir particular Wular Lake in District.Banaipom.

' \"'hcreas, the fivisic'nal officer, Pollutron Control Committee, Bandipora in its latest report dated 15-10-2024subnritted in verification, wlrile acknowledging the violations' have pointed out certain obseryations which arereprodrjceo a5 ultder -

1' Domestic sewager/effluents through various dralns and nallas namely Madhumati Nalla, Erin Nalla, NingltNalla, Ajas Nalla, Bazipora Natla) Atoosa. laltar.ashtingo Nalt4 Gadder Kul (zatwan Kul) Duddeh Kul,Kema Kul are dtscharged into tha wular Lake without ti"rt"iii tnereby deteriorattag its water quallty,2' untreated leachets and solid waste iltesally n"iig ii.iii'ii2auan, Bandipora Muntctpat sotid waste

":tr:;:l" 

i';:::.a.tso 
been carried throulh eaaae'iiui 

'{nifir;ily 
discitarsea tnu ui wutar Lake austns

i Domestic wastes antl untreated sewage coming out of the residential houses in Banyari HaJTn/sadderkoot Payeen and Guroora was found to get discharged through drains into the catchment areas ofthe Wular Lake,
J untreated cewage and domestic wastes generated from residential houses are being thrown though arivulet into the Wular Lake at Kanibathy Alooosa,5' Domestic sewage arising out of the reiidentiat houses in Khudmu!, zeermanz, Bangladesh and Kantbathyhamlets/& townships existing in ctose proximity with ;e;pe; io tha wutar take also ge6s discharged intothis water body through underground pipes wiihout any ireatment

' whereas, thrs prclctt:t' of insanitary throwing of solrd waste and untreated discharge of liquid waste into the wularLake rs rn contraverrtion of provisions of the water (Prevention & Control of pollution) Ac.., LgTq; the solid wastel'lanagenrent Rules, 20i6; the wctland (conservation & Management ) Rules, 20L7; and directions of the HonueNatronal Green Tribunal (NGr) besides being violation of the rilevanf envrronmentai la*s as reierreo hereinabove,which is an offence and attracts the legal action prescribed in the Environment (protection) Act, 19g6, which lead tolevying of heavy Environment compen-sation as per the formula devised by the Hon,ble NGT and prosecution in theHon'ble Court oF Law,

+

Nov;, therefore, in light of the above, you are herelry called upon to show cause within 15 days from issuance ofthis notice as to why action proposed be not taken against your o rganization for brazen violation of afore-saidActs,,'Rutes and the the Hon'bl e National Green Tribunal (NGT) d irections. In the event of your to show anyreasonable cause wrthin noti ce pcriod, action shall become obvious in the mafter

\\'
1

2

3

Member Secretary, -lK pollution Control Commiftee , Janlmu for information.
Depu[y Cc rrrntissioneri Drstrict Magistrate, Bandi poraIFor information and necessary actron.

necessary actton
& Management Authority, Srinagar for information and

Chref FxecLrtive Drrs61sr, Wular ConserVation

-1

Copy to

Divisional officer, Pollution Control Commiltee, Bandipora for information and follow up to subnrit theaction taken report in the rnalter within notice period. rhis is lvith reference to his report submittedvide No. pCC/BprlNGT/2024/77 2_t3dated 15_10_2024.

1\

928



i ri;t
MK

+&!b,++%
* ffiEffi#e:

LiTE

Government of Jammu & Kashmir
J&K POLLUTION CONTROL COMNIITEE

() I..F I C I.. O tJ'I' FI I I{ T-(; ION,{T- DI It ECTOR-KASHMIR
.\|,:r../r r,,'- l:ir)t t ir)t!t!t.\' liirl/'rrgl;. \1..,,/.(i(^1,/.ll/,li,rrr Siili l:uc,lot,\', .\irinttgar-190008

*rrrr jl .1.el..irt :l.irr.;r,' ,i!;,,,rr:1,!rt.;ttttl.ntt.ttgnttt:l ,rtrtt. ttl .!it.tl)lqJ-:-1 ltSJ:

w / * /.j jFBr",
\-r-d-.t*,

The Chief Executive Officer,
Municipal Council,
Bandipora.

Lesal Notice
(By Regd. Post)

No: PCC/RoK/LS (NGr-)/ Ltr-rl2o}4l /55 - 5 q Date:-

Subject: - Notice for initiating legal action under Environmental Laws,

Whereas, News item titled, "What Challenge are Kashmid Wetlands Facing?" appearing in Kashmir Life dated 02-02-
2024 raises the issue of illegal and unchecked encroachment, cultivation activities, sedimentation, haphazard
planning, and waste (solid & liquid) discharge in the wetlands in Kashmir and pollution problems in respect thereof.

\lihereas, the nratter of rampant pollution or \/erlands in Kashmir is being heard by the Hon'ble National Green
Trtbunal (l'l(;T), Nc\,v Dehli in OA No. )$lzOll titled, "what Challenge aie Kashmiri Weilands Facing?" and the
Hor-r'bL'NGT vide rls lr(ler dated 10-09-2024 directed the Jammu & Kashmir Pollution Control Committee to furnish
detirls of l.he actaon takcn by thc I & K Pollutron Control Conrmittee on violations identified that are responsible for
polluting/destroyrng rvetlands/water bodies in Kashn'lir particular Wular Lake in District Bandipora.

Whereas, the Divisional Officer, Pollution Control Committee, Bandipora in its latest report dated 15-10-2024
submitted in verification, while acknowledging the violations have pointed out certain observations which are
reproduced as under;-

i. Domestic sewage,/effluents through various draios and natlas namely Madhumati Naila, Erin Nalta, Ningti
Na//a, Ajas Nalla, Sazipora Nalla, Aloosa Natla, Ashtingo Nalla, Gadder Kul (Zatwan Kut) Duddeh iul,
Kema Kul are discharged into the Wular Lake without treatment thereby deteriorating its water quality,'2 Untreated leachets and solid waste lltegalty being dumped at Zalwan, Bandipora Municipat Sold Waste
Dunping site is also been carried through Gadder Kul and finally discharged into the Wujar Lake causingpollution thereof,

3. Domestic wastes and untreated sewage coming out of the residential houses in ganyari Hajin,
sadderkoot Payeen and Guroora was found to get discharged through drains into the catchment areas of
the Wular Lake.

: Untreated sewage and domestic wastes generated from residential houses are being thrown lfiough a
rivulet into the Wular Lake dt Kdnibathy Alooosa,

; Domestic sewage arising aut of the residential houses in Khudmul, Zeermanz, Bangladesh and Kanibathy
hanrlets/& townships existrng in close proximity with respect to the Wular lake also gets discharged inio
this water body through underground pipes without any treatment.

Whereas, this practice of insanitary throwing of solid waste and untreated discharge of liquid waste into the Wular
Lake is in coniravention of provisions of the Water (Prevention & Control of pollution) Ac'., l9l4; the Solid Waste
l'lanagement Rules, 2016; the Wetland (Conservation & Management ) Rules, 2017; and directions of the Hon,ble
National Green Tribunal (NCf) besides being violation of the relevant environmental laws as referred hereinabove,
t'rhtch is an oifence and altracts the legal action prescribed in the Environment (protection) Act, 1986, which lead to
lcvyitro 0[ lreavv [-n,'irorrment Compr.rrsation as per the formula devised by the Hon'ble NGT and prosecution in the
hon'llic Courl o[ 1.ri..,.

l'low, therefore, in light of the atrove, you are hereby called upon to show cause within 15 days from issuance of
thls notice as to why action proposed be not taken against your organization for brazen violation of afore-said
Acts/Rules and the the Hon'ble National Green Tribunal (NGr) directions, In the
reasonable cause within notice period, action shall become obvious in the matter.

event of your failure to show any

I Director,

,1\
. },tl

f"lember Secretary, .lK Pollution Control Committee, Jammu for information D6
Depuly Commissioner/District Magistrate, Bandipora for information and necessary action
chief Executive Director, Wular Conservation & Management Authority, Srinagar for information and
necessary action.
Divisional Officer, Pollution Control Committee, Bandipora for information and follow up to submit the
actrorr [aken rc'port in the n]aner within notice period. This is with reference to his report submitted vide
\c. P(. ri F, p,r,rf iGT,/ 2i)-i-17 7 7.1, /3 cjarecj i 5. 1o-202,1,

o 4lrt f zo>t1

Copy tc

1

2

3

4

929



#e LiTE

CJrlvernnrcrrt ol',lammu & Kirshnrir
.J& K I'O LLUTIO\ CONI'IIOL COT1 i\,I ITEE

Of FICE OT THE ITEGIONAL DIRECTOR-KASHMIR
s h e i kh-ttl' A I a t n c am pus, Ra1 b agl t, N e ar G overnnte n r s i r k ['ac r o ry, S r i nagar- ) 900 0g

rvrvw.ikspcb.in litnail; regionaldirectorkntt@pnail.com. Tel,fax 0I9a-13t Ig42

f:- -l) fflv-z-.trcrif-

Legal Notice
(By Regd. Post)

to show cause within 15 days from issuance of
to the Competent Authority of JKpCC for leving
tion of afore-said Acts/Rules and the the Hon,ble

The Chief Executive Off icer,
MC Sumbal,
Bandipora.

No; pcC/RoK/LS (NGr)/ LN-t/2024/ / 6O- 6 ! Date:_ 16 fu f zD Zq
subject: - Notice for initiating regar action under Environmentar Laws.

' \tvhereas, Nervs itenr titled, "what ch,rllenge are Kashmiri wetlands Facing?" appearing in Kashmir Life dated 02-02-202'1 raises the issur: of rllegal and unchecked encroachment, cultivation activities, sedimentation, haphazardplannrrrg, 
':nd tr'aste (:;olid & irqurd) discharge in the wetlands in (ashmir and pollution problems in respect thereof.

' whereas, the matter of rampant pollution of wetlands in Kashmir is being heard by the Hon,bie National GreenTribunal (NGT), New-Dehli,in oA_f?.^lry?o?4 titled, "what chattenge are Kashmiri weflands Facing?,,and theHon'ble NGT vide its order dated 10-09-2024 directed the Jammu & raihmir pollution control committee to furnishdetails of the action taken by the I & K Pollution Control committee on violations identified that are responsible forpolluting/destroying r,^ietlands/water bodies in Kashmir particular wular Lake in District Bandipora.

' \^''hcrcas, tli{ arivls o'tal of Ircer, Pollutron Control committee, Bandipora in its latest report dated 15-10-2024subnriued in verific.rtion, ',vhile acknowledging the violations have pointed out certain observations which arereproduceo .rs undcr:-

l' Domestic sewage/effluents through uarious drains and nallas namely Madhumati Nalla, Erin lValla,Ningli Nalla, Aias Nalla, Bazipora Nalta, Alogsa l\lalla, Ashtlngo Natta, 6'adder Kut (Zalwan Kut) DuddehKUL Kema Kul are discharged into the wular Lake'withouitreabnent thereby detedonting lr wabrqua/ity.
2' untreated leachets and solid waste iltegalty being dumped at zalwan, Bandpora Munlclpal solld wasteDumping site is a.lso been carried tnrougn eaddeiru ind finaily discharged into the wutar Lake causingpo//ution thereoi.
3 Domestic wastes and untreated sewage coming out of the residential houses in Banyari HaJin,sadderkoot Payeen and Guroora was found to get discharged through drains into the catchment areas ofthe Wular Lake,
1' Untreated sewage and domestic wastes generated from residential houses are being thrown though arivulet into the Wular Latce at Kanibathy Atoaosa.5 oomestic sewage arising out of the residential houses in Khudmul, Zeermanz, gangladesh and Kanibathyhamlets/& townships existing in close proximity with respect to ine wutar ti*e atio iits dtschargad intothis water body through underground pipes wiihout any ireatment.

' !'vhereils, tlrrs practrc,l of insarrlary thro\virtg of solid waste and untreated discharge of liquid waste into the Wular
Lake is rn contra\'€ntron of provrsrons of the $/ater (Prevention & Control of pollulion) la, nlq the solid waste
Nlanagement Rules, j016; lhe vietland (Conservation & lnlanagement ) Rules, 2017; incl directions of the Hon,ble
National Green Tribunai (NGT) besides being violation of the relevant envlronmental laws as referred hereinabove,
which is an offence and atBacts the legal action prescribed in the Environment (protection) Act, 19g6, which lead to
levying of heavy Environment Compensation as per the formula devised by the Hon'ble rugr inJ prosecution in the
Hon'ble Court of Law.

fiow, therefore, in light of the above, you are hereby called upon
this notice as to \ryhy the instant case nray not be recommended
Envrronment'al Compi:nsation on your organization for brazen violal
Natronal Green Tribunal (NGT) directions.

1

l
l

4

nal

\,
f'1errrb3r Secretary, lK Pollution control Committee, Jammu for infornration
DL'p'r[)' Ccrr nrissrorrcr Drstrct I\lagistrate, Bandipora for iniormation and necessary action,
cirrt'l [1g11,1lvp Dirr(lor, Wular Conservation & Managenrent Authority, Srinagarfor information and
necessary actton.
Divisional Offrcer, Pollution Control Committee, Bandipora tor information and follow up trr submit the
action taken repo( in the malter within notice period. This is with reference to his report submitted
vide No. P Cc / Bpr / NGT I zOZ4 fi 7 2-7 3 dated 15-10-2024.

Copy to: !r

,-
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Government of Jammu & Kashmir
.I&K POLLTITION CONTROL COMMITEE

O FFIC I o F'I'I I I IT tiG ION A 1- DI It ECTOII-KASH I\{IR
ri1.;7.7'1-r1,/- J..t/ri { ,r/l/rti.\ lt',r11,,lgit. \,,{/,.t_;i)t.,/.)l/r?rtrt SiiA' Fctt,tot-t., Srinogar-1g0008

trrrrt.jkrpl'_l..in /,,r.ril t.t,t!tt)ntt!!L!.r\lJt!'L.ny_11gltttrrl.tprl!.'fcltlht(ttg1-23tt542

(,2&

The Chief Executive Officer,
MC Hajin,
Ba nd ipo ra.

Legal Notice
(By Regd. Post)

rrro: pCCrRoKi LS (NGr)/LN-1/202.i/ /6 5 - {q odlttfzozlDate:-

subject: - Notice for initiating regar action under Environmental Laws

whereas, News item titled, "What Challenge are Kashmiri Wetlands Facing?" appearing in Kashmir Life dated 02-02-
2024 raises the issue ol illegal and unchecked encroachment, cul$vJtion activities, sedimentation, haphazard
planning, and waste (solid & liquid) discharge in the wetlands in (ashmir and pollution pr"bfi;ilApect tirereof.

u/hefeas, the n"rafter of rampant pollution of wetlands in Kashmir is being heard by lhe Honble National Green
Trrburral lllGT). f'ler':.' Dehli rrr oA l,lo 2p2024 titled, "what Challenge are Kashmiri Wetlands Facing?.,and the
Hon'ble i\iGT vrtic its order dated l0-09-2024 drrected the Jammu & ralhmir Pollution Control Committee to furnish
delatls of Lhe action taken by thc J & K Pollutron Control Committee on violations identified that are responsible forpollutrrrg,'destroyrng wctlands.i \!ater bodies in Kashmir particular Wular Lake in Drstrict Bandipora.

whereas, the Divisional officer, Pollution Control Committee, Bandipora in its latest report dated 15-10-2024
submilted in verification, lvhile acknowledging the violations have pointed out cerrain observations which are
reproduced as under:-

! Domesttc sewage/effluents through various drains and nallas namely Madhumati Nalla, Erin Nall4 Ningti
Na//a, Ajas Na//a, Eazipora Nal/a, Aloosa Nalta, Ashtingo ilatla, Gadder Kul (Zatwan Kut) Duddeh Ku/,
Kema Kul are discharged into the Wular Lake without treatment thereby deteiiorating iB'iater quality.2' untreated leachets and solrd waste iltegatly being dumped at zalwanl Bandipora Mlnicipat Solid gllaste
Dumping site is also been carried through oaddei xut and finalty discharged'into the wujar Lake causingpollution thereof,,

3' Domestic wastes and .untreated eewage coming out of the residential houses in ganyart llajin,sadderkoot Payeen and Guroora was found to getAischarged through drains into ue catarmentareas ofthe Wular Lake.J untreated sewage and damestic wastes generated from residential hotges are being thrown though arivulet into the Wular Lake at Kanibathy Alooosa.
' Domcstic sewage arising out of the residential houses in Khudmul, Zeormanz, Bangladesh and Kanibathy

hdmlets/& townships exrsting in close proximity with respect to the Wular take alio gets dischargod inio
this water body through underground pipes without any treatment,

\'Vhereas, this practice of insanitary throlving of solid vraste and untreated discharge of liquid waste into the Wular
Lake is in contravention of provisions of the water (Prevention & Control of pollution) ac-, Bl+; the Solid Waste
Management Rules, 2016; the Wetland (Conservation & Management ) Rules, ZOLT; and directions of the Hon,ble
National Green Tribunal (NGT) besides being violation of the relevant environmental laws as referred hereinabove,
v'rhich is an offence and aftracts the legal action prescribed in the Environment (protection) Act, 19g6, which lead tolevyrnq of lte.rvy Ertvtronnrr:nt Cornpensation as per the formula devised by the Hon'ble ruG.r ano prosecution ln the
Hon'ble Cou:. of Laiv.

Nolr, therefcre, in light of the above, you are hereb),called upon to shour cause within L5 days from issuance of
this notice as to why action proposed be not taken against your organization for brazen violation of afore-said
Acts/Rules and the the Hon'ble National Green Tribunal (NGT) directions. In the event of your failure to show any
reasonable cause within notice period, aclion shall become obvious in the matter

Copy tr:

0t.\\'

rector, wular conservation & Management Authority, srinagar for information

v

and

1. li'lember Secretary, JK Pollution Control Committee, Jammu for information
2. Deputy Comnrissioner/District Magistra te, Bandipora for information and necessary action
3. Chief Executive Di

necessary action.
I Divisional Officer, Pollution Control Committee, Bandipora for information and follow up to submit the

action taken report in the nralter within notice period. This is with reference to his report submitted
vrde'Jo. l,C C,/B pr r'NG I.r 2 A) ! t7 I 2 -7 3 darecl 15- 10-2024.

onal
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Regional Wild Life Warden,
Department of Wildlife,
Srinagar.

E'r,, i' nr"rrr

Government of Jammu & Kashmir
J&K POLLUTTON CONTROL COMMITEE

OFFICE OF THE REGIONAL DIRECTOR-KASH]VIIR
Slrciklt-ul-..llatn ('anpus, Rcjbagh, Near Governntent Silk Factory, Srinagar-190008

r,r ri rr.-lkspcb.in lint,ti! ror:iortLtl,-lLt_tl!e[b!!-A,,gJ]L!!k9a, Teltlar 0tg4-23t 1842

No: PCC/RoK/LS (NGr) ILN-Uzoz4t l7O -V3 Date:-

Subject: - Notice for initiating legal action under Environmental Laws.

Whereas, News item titled, "What Challenge are Kashmiri Wetlands Facing?" appearing in Kashmir
Life dated 02-02-2024 raises the issue of illegal and unchecked encroachment, cultivation
activities, sedimentation,,haphazard planning, and waste (solid & liquid) discharge in the welands
in Kashmir and pollution problems in respect thereof.

Whereas, the matter of rampant pollutlon of wetlands in Kashmir is being heard by the Hon,ble
National Green lribunal (NGT), New Dehli in OA No.2$y2024 tifled, "What Challenge are
Kashrttiri Wetlands Facing?" arrd the Hon'ble NGT vide its order dated 10-09-2024 directad the
Jantnru & Kashmrr- Pollution Control Commjttee to furnish details of the action taken by the J & K
Pollution Control Committee on violations identified that are responsible for poltuting/destroying
wetlands/water bodies in Kashmir pafticular Hokarsar in District Srinagar.

Whereas, the Divisional officer, Pollution Control Committee, Srinagar in its latest
report submitted in verification, while acknowledging the violations have pointed out
that domestic sewage through various sewerage drainage from Khushpora, Otd HMfl
Gund Hassi Bhat, Shareef Abad and Haji Bagh and adjoining areas is discharged into
the Sukh nalla/Doodhganga/& Hokarsar wettand without treatment thereby
deteriorating water guality of these water bodies,

Whereas, this practice of untreated discharge of domestic sewage into the Sukh
nalla/Doodhganga/& Hokarsar wetland is in contravention of provisions of the Water (Prevention &
Control of Pollution) Act, 1974; the Solid Waste Management Rules, 2016; the Wetland
(Conservaticn & Nlanagenrent ) Rules, 2017; and directions of the Hon'ble National Green Tribunal
(NGT) besides being violation of the relevant environmental laws as referred hereinabove, which is
an offence and attracts the legal action prescribed in the Environment (Protection) Act, 1986,
which lead to levying of heavy Environment Conrpensation as per the formula devised by the
Hon'ble NGT and prosecution in the Hon'ble Court of Law.
Now, therefore, in light of the above, you are hereby called upon to show cause within 15 days
from issuance of this notice as to why action proposed be not taken against your organization for
brazen violation of afore-said Acts/Rules and the the Hon'ble National Green Tribunal (NGT)
directions, In the: event of your failure to show any reasonable cause within notice period, action
shall becorne obvious in tlre nralter.

o6l ufzazJ

Leeal Not lce
(By Regd, Post)

\
ional

6' \\'

I

a

a

t

Copy to:-
D

1. Ivlember secretary, lK Pollution Control Committee, Jammu for information.
2. Depuly Commissioner/District Magistrate, Srinagar for information and necessary action.
3, Divislonal Officer, Pollution Control Committee, Srinagar for information and follow up to

submit the action taken report in the matter within notice period.
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Governruent of Jamnu & Kashmir
J&K POLLUTION CONTROL COMMITEE

OFFICIl OF I'HE RECIONAL DIRECTOR.KASHIVIIR
\i'i,:..1t-ri./.. lii,rt (',t,,ttrs ll,ybayit. \'L,,t.Oo\,(.!r,nlenf Silk f.actory,, Srinagar_19000g

ti 1r 1.1!;p.[in L.rt,til rrgion,:it!t:.c,t.rttrktrrr.ign(til.corn, Tel,[a-r 0 t9J_2i t lg42

(,2@

Commissioner,
Srinagar Municipal Corporation,
Srinagar.

No: pcc/RoK/LS (NGr)/LN-1/202 4t llq --7 7 Date:_

Subject: ' Notice for initiating legal action under Environmental Laws.

Leeal Notice
(By Regd. Post)

oL

a

osf r, lror,
whereas, News item titled, "What Challenge are Kashmiri WeUands Facing?,,appearing in KashmirLife dated 02-02-2024 raises the issue of illegal and uncnecteo .i.rou.iir.nt, cuttivationactivities, sedimentation, haphazard planning, and-waste (soltd a liquid) aiscniige in the wegandsin Kashmir and porlution problems in respect thereof.

lvhereas, the malter of rampant pollution of wetlands in Kashmir is being heard by the Hon,bleNational Greerr Tribunal (NGT), New Dehli in oA ruo rtg/zo2a tided,- "wnat ch.llung" uruKashmiri wetlands Facing?" and the Hon'ble NGT vide its oiaer dated 10-0g -2024 diected theJammu & Kashmir Pollution control commiltee to furnish details of the action taken by the J & KPollution control committee on violations identified that are responsible for polluting/destroying
raretlands/water bodies in Kashmir particular Hokarsar in District srinagar.

!r'/hereas, the Divisional officer, Pollution control committee, srinagar in its latestreport submitted in verification, while acknowtedging tne vioiatioii Eive pointed outthat domestic sewage through various sewerage driinage from Khushpora, otd HMI)Gund Hassi Bhat, Shareef Abad and Haii Bagh-ana iiloining areas is discharged intothe sukh nalla/Doodhganga/& Hokarsai wettani without treatment therebydeteriorating water quatity of these water bodies,

whereas, this practice of untreated discharge of liquid waste into the sukh nalla/Doodhganga/&Hokarsar rvetland is in contravention of provisions of the w.ter (prevention a coniroi of pollution)
Act, 1974; the solid waste Management Rules, 2016; the weiland (conservation & rvanagement )Rules, 2017; and directions of the Hon'ble National Green Tribunal (NcD besides being violationof the relevant environmental laws as referred hereinabove, which is an offence and attracts thelegal action prescribed in the Environment (Protection) Act'tgao, wnicn lead to levying of heavyEnvironment compensation as per the formula devised by t'he Hon'ble NGT ana proslcution in theHon'ble Court of Law,

i\otv' therefol€, 11 light of the above, you are hereby called upon to show cause within 15 daysfront issuancc of this ttottce as to why action proposed be not taken against yogr orfanization forbrazen violation of afore-said Acts/Rules and the the Hon'ble National Gieen Tr-ibunal (NGT)directions' In the event of your failure to show any reasonable cause within notice period, actionshall become obvious in the matter,

a

Copy to:- . l\.

-1. 
Member secretary, JK pollution controlcommittee, Jammu for information,2' Deputy commissioner/District Magistrate, srinagar for information and necessary action.3' Divisional officer, Pollution control Committee, 

-Srinagar 
ror inlormation and follow up tosubmit the action taken report in the matter within n-oti.u period.

\

933



t

i* I-IFE G2ffi
Eivr6rrnerrl

Government of Jammu & Kashmir
J&K POLLUTION CONTROL COMMITEE

OFFICE OF THE RECIONAL DIRECTOR-KASHMIR
.\i r.'i":/r-rr1-..1,'ilr1 ('.11:;r:;1. lltt.jl,,tylt. \'eor Got,errtntcttt Silk Factor,,, Srinagar- 19000g

)'\)!i-Ltlll}-l!l l:.tt:,t,i ,t'.!rr,rt,tl,iirttrctrkur it qntuil cort. Tel,fa-r 0t91-2311g42

Vice Chairman,
J & K Lakes and Conservation and Management Authority,
Srinagar.

No: pCC/RoK/LS(NGr)lLN_rlzoz4l llB_Et Date:_

subject: - Notice for initiating legal action under Environmentat Laws,

t4f tr 

f 
>a>'t

Lesal Notice
(By Regd. Post)

DL . \\'

a

Copy to:-

Whereas, News item.titled,."What Challenge are Kashmiri Wetlands Facing?,,appearing in KashmirLife dated 02-02-2024 raises the issue of illegal and unchecked encroachment, cultivationactivities, sedimentation, haphazard planning, and waste (solid & liquid) discharje in the weuands
rn Kashmir arnrl pollution J:roltlems in respect thereof.

l^/lrereas, the matter of rarrpant pollution of wetlands in Kashmir is being heard by the Hon,bleNational Green Tribunal (NGT), New Dehli in oA No. 7gql2o24 titled,* ,.what ihull"ng" ur.Kashmiri wetlands Facing?" and the Hon'ble NGT vide its tioer dated 10-0g -2024 direded theJammu & Kashmir Pollution Control Committee to furnish details of the action taken by the J & KPollution control committee on violations identified that are responsible for polluting/destroying
wetlands/water bodies in Kashmir particular the Dal Lake and the Nigeen Lake in District srinagar.

whereas, the Divisional officer, Pollution Control Committee, Srinagar in its tatestreport submitted in verification, while acknowledging tne vioiauoiiiave"pointed outthat domestic sewage through various Arainagi f;i various tocatities near Tetbalnallah and G,D,Goinka School, lJmar Cotony niar ruijeen Lake is discharged into theDal Lake and the Nigeen Lake respectivety withoui treatment thereby deterioratingwater quality of these water bodies,

lVhereas, this practice of untreated discharge of liquid waste into the Dal Lake and the NigeenLake rs in cortravention of provisions of the water (Prevention & Control of pollution) Acr, tg74;the Solid waste l'lanagentent Rules,2016; the wetland (Conservation & Management ) Rules,2017; and directions of the Hon'ble Natlonal Green Tribunul fi.rcr) besides oeinf,viotation of therelevant environmental laws as referred hereinabove, which ls an offence and Sttracts the legalaction prescribed in the Environment (Protection) Act, 1986, which lead to levying of heavyEnvironment compensation as per the formula devLed uv tne-ion'ble NGT anJ prosecution in $reHon'ble Court of Law.

you are hereby called upon to show cause within 15 days
action proposed be not taken against your organization for
ules and the the Hon'ble National Green Tribunal (NCI)
to show any reasonable cause within notice period, action

Now, therefore, in light of the above,
fronr issuance of this notice as to why
brazen violation of afore-said Acts/Rr
directtons. In the event of your failure
shall become obvious in the matter,

Jammu for information,
for information and necessary action,
ragar for information and follow up to
notice period.

l. Menrb,er Secretary, jK pollution Control Committee,
2, Deputy Commissioner/District Magistrate, Srinagar
3, Divisional Officer, pollution Control Committee, Srin

submit the action taken report in the matter within

\,
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Commissioner,
Srinagar Municipal Corporation,
Sri nagar.

Government of Jamnru & Kashmir
J&K POLLUTION CONTROL COMMITEE

OIiFICIi OF THE IIEGIONAL DIRECTOR.KASHMIR
'\','i. i',lr'it:-, 1,,r| (',111;1t1,.s. Rt;ib,t.flt, \'c,tLr ()Ot.t,r.ttnttnt Silk l:ttc,lory, SrinagAr-19000g

\\\.iLspcLr..it\ l:rtt,ir rt'etrt:,tliirr.t:L.t()rkt)trtt(pnktir.cont..leliu0lg4-2.iltB42

LiFE (i2@

Legal Notice
(By Regd. post)

No: PCC/ROK/LS(Ncl)lLt)-tt2oz4t /8 Z - Dg Date:_

subject: - Notice for initiating legal action under Environmental Laws.

\,Vhereas, this practice oF untreated discharge of liquid waste into the Anchar Lake is in contravention of provisionsof the Water (Prevention & Control of Pollution) Ad., 1974; the Solid Waste Management Rules, 2016; the WeUand(Conserva tion & Management ) Rules, 2017; and directions of the Hon'ble National Green Tribunal (NGD besidesbeing violation of the relevant environmental laws as referred hereinabove, which is an offence and attracts thelegal action prescribed in the Environment ( Act, 1986, which lead to levying of heavy Environment
Protection)

Compensation as per the formula devised by the Hon'ble NGT and prosecution in the Hon'ble Court of Lawof the above, you arc hereby called upon to show cause within 15 days from issuance ofaction proposed be not taken against your organization for brazen violation of afore-saidAcls,/Rules and the the Hon'blc Nataonal G reen Tribunat (NCD di rections. in the event of your failure to show anyreasonable cause within nolice period, action shall become obvious in the matter

o[f n 
f >o>t/

' 
whereas' News item titled, "what challenge are Kashmiri wetlands Facing?,, appearing in Kashmir ufe dated 02-02-2024 raises the issue of illegal uno ,nineireJ encroachment, cultiva-tion activities, sedimentation, haphazardplanning' and r'vaste (solid & liquid) discharge in tne wetlands in rashmir ino pollution problems in respect thereof,
l"rl)rrccis, lne nirlter']r rarxpant pollul.ion of wellands in Kashmir is being heard by the Hon,ble National Greenlrtbrrnal (NGT)' Nevr DehI in oA l'lo. 2lflzoz+-t,tteJ 'iwr,.icn"rr"ni"''ure Kashmirl wetlands Facing?,, and theHon'bie NGT vide its o.der dated 10-09-20iq oirected the Jammu a rainmir pollution control Committee to furnishdetails oF the action taken by the I & K Pollution control committee on-vioiations identiFied that are responsible forpolluting/deslroying wetlands/water bodies in rasnmir particular nncr,ii iate in District Srinagar.

whereas' the Divrsionat officer, Pollution con,lrol cgmmitte-e, srinagar in its latest repoft submitted inverification' while acknowledging the viotations nunu poitia-irl tt ut the domifri *r"tu throughvarious drainage from various tocatities iimuty n"cni, iinu6 old Buchpora, old Lrmar Hatr andJcnab sithib soura 
'?s we// ;ts leachate o, iste water leached out through a solid waste from Achan

';;i:ilt'* sets discharsed into the Anchar Lake without treaiient thereby deterionting its water

Copy to:-

f'loiv, thcrcfore, .n light
[hrs notice as to rvhy

,te"t'l

I

2

3

l'lerlber Secrrltary,, JK pollution Con
b'

'\\'

trol Committee, Jammu for information. o
Dcputy Conrn rissroner,,District Mag istrate, Srinagar for information and necessary acUon.Drvrsro nal Offrcer, pollution Control Committee, Srinagar for rnfo rnration and follow up to submit the actiontaken r€port in the mafter within notice period.
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Legal Notice
(By Regd. post)

(-iol,ernmenl of Jammu & Kashmir
J&K POLLUTION CONTROL COMMITEE

OFFICE OF THE REGIONAL DIRECTOR.KASHMIR
sheiklt,-ul'Ahnt caupus' Rajbagh, Near Governmenr silk Factory, srinagar-t9000gwww 

"i 
kspc b. in E m a i I : r e g i o ni t diteaLubL@Bus!!,r ra Te I /fu 0 I 9 4_2 3 t I s 4 l

The Chief Executive Officer,
MC, Baramulla,

No: PCC/RoK/LS (NGryLN-Ltzo24l /88- g7 Dare:_

subject: - Notice for initiating legal action under Environmentat Laws.

Copy to:-

' \'vhereas' l\ervs item titled, "what challenge are Kashmiri wetlands Facing?,,appearing in KashmirLire dated 02'a2'2024 raises the issue of illegal and unchecked encroaci-,ment, curtivationactivrties' sedimentation, haphazard planning,.uno *uri"lrotio a liquid) discharge in the wegandsin Kashmir and pollution problems in'respect thereof.

' whereas' the matter of 
.ra-mqant pollution of weflands in Kashmir is being heard by the Hon,bleNational Green Tribunal (Nbe, rvl* our,ri in oA No.'iqznai-tiir"ol,;,ri["'t Chalenge areKashmiri wetlands Facingi" uni ft," H;r6L *oi'r,i"',ri'o*ul. dated 10-09 -zoz4directed theJamrtru 8r Kashnrir Pollution Control committee to furnish details of the uai* tur,"n by the J & KPollution Control Cor,mittee on violations identified that ;; responsible for polluting/destroyingwetlands/water bodies in Kashmir particular Mirgund *uiruno',n District Baramulla.

' lvhereas ' the Divisionat ol|ficer, Potlution control committee, Baramulla in its latestrepor submitted in verificatron, while 
"i*iii]'"igi; the viotations have poiated outthat solid waste 

3na -s-r!t 
t"iiig 

.gnrlugn iu-knZ'i'narun and Ferozpora nagah aredischarsed into the Mirgund i-eaana *imiui F.i}ment thereby ieteriorating iEwater quality. "'-"vu' " esl

o whereas' thrs practicc: of insanitary throwing of solid waste and silt into the Mirgund vye,and is incontravention of provisions of lhe water (Prevention a Coniro-r of pollution) Ac., rg74;the solidwaste Management Rules,2016; the we[and rconsera$on.& Management ) Rules, 2077; anddirections of the Hon'ble ruauonir-C;;l Tribunar lrvcrl';;;res being vioratibn of rhe rerevantenvironmental laws as referred t',ereinauove, *r',i.n ir Jn-oir.n.u.ni.tti.ar'tir. regar actionprescribed in rhe Environment lnrotection; e.t, ige;, *r.,i.nli,.q to revying of heavyr Environment
::H:?r:Tn 

as per rhe rormura J."L"o by the ion;u[ rucr ano prosecution in the Hon,bre

Now' therefore' in lrght of the above, you are hereby called upon to show cause within 15 daysfrom issuance of this notice a1 to why iaion proposed b; ;;i taken against your organization forbrazen violation of afore--saio e.s/Arbs and the the Hontru r,ratiJnar-eiee]i' iribunar (NGT)
$::n:::,,'J jffffij if.?T#X'i" 

io uno* unv *u.o,uoL .u,." within norice period, acrion

o6ftf>ory

ional
\

mrr

D6'
l\'

1, Member Secretary JK Pollution Control Comm ittee, Jammu for i2. Deputy Commissioner/ District Magistrate, Baramulla for information and necessa ry asHon3, Divisional Officer, Poll ulion Control Comm ittee, Baramulla for information andsubmit the action ta ken report in the matter within notice period.
follow up to
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J& K POLLUTION CONTROL COM

ANALYSIS
: GHARANA WET 1AND R5 PURA &
:06-11-2024
: DO Jammu South

concentrations are expressed in except PH,

MITTEE PAR|vf,sH BHAVAN GLADNI' (NARWAL) 
'J

TEST REPORT {Watcr LaboratorY)

SURINSAR IAK€

(

I (^)
Rcporl No. )

Source of sample
Date of sample collection
Sample submitted

Drlcd: I t* 2,n2, (

ConduaivitY (frs/cm) ,TemPerature 'c
Notc:1. All the

Streams

Rlverc

limits
of

of

Standard

as per

Clear

18
Green

5.8

Surlnsar [ake
Gharana Wet Land

RS Pura

S.No. Parameters

Clear1 Weather
182 Temperature(oC)
Dark3 Colour

5.20
4
5

Odour
Dissolved

>5.0 mpll
5.s-8.s5.s-8.s8.468.366 pH

130

3.8

7.0

78Total Dissolved Sollds

Demand

62

590

982
5.0

General Parameters

7

8

1

2
10.0

34

140
135

102

7.0

L.2
34

r.3.0

76

460
420

344
Hardness as CaCO3

Magneslum Hardness as

CaCO3

DemandChemical

Total

as CaCO3Calcium

Sodlum8

3

7

4

5

6

7.0

68
Potassium

Chloride
9

10

tlc
D

t\ 70)h

<3.0 me/l

-20

937



I ll

)
2aZ,t )rour." 

of sample
Date of sample collection

!

Sample submitted

\otc:1, All the

-,lvnrH lk6^^-

J& K POLLUTION CONTROL COMMITTEE PARIVESH BHAVAN GLADNI' (NAR}VAL)

ANALYSIS TEST REPORT (Waler Laboralory)

GHARANA WET LAND RS PURA & SURINSAR LAKE

:O6-11,-2024

: DO Jammu South

concentrations are expressed in nrgl excePt PH, ConductivitY ,Temperature'C

Rcport

D.red:

rle limits
ication of
5s of

Standard
as per

Stream5

Rivers

Clear

Green

6.8

8.46

Surinsar LakeGharana Wet Land

RS Pura
S.No. Parameters

Clear1 Weather
182 Temperature{oC)
DarkColour3

Odour4 >5.0 mg/l
5.20

8.36
5

5

Dissolved Oxygen 6.5-8.5

982Conductivity7 <3.0mgll
130

3.85.08 Biological Oxygen Demand

62

s90
13.0

450

1

2

3

General Parameters

Total Dissolved Solids

DemandChemical

TotalAlkalin 140

7.O

10.0

78

7.O

136

102

34

34

420

344
76

Hardness as CaCO3

Hardness as CaCO3

Magnesium Hardness as

CaCO3

Calcium

Sodium

4

7

5

5

8

9
t.27.0Potassium
2068Chloride10

%r-* tlc
D t\ N2h

(

18

CPCB

Ior

PunRent

pH
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Arne/.- A

\r+^ty B
'' J&l( I'}clluticin Control cotltnittee

.,:r-._,:, , Of ilce ul' I'he l{cgional Directr;r - Kashmir

,t' 
:i 

*i ,' ,' l:t Shickir-ul-.{'lirnt Conrplc.r Rirjbaglr Kirshmir

Analysis Report

Water Quality Report of Chatlam wetland Pampore

)All Values are in mg/l except pH, ,turbidity & Temperature* MicrobiologrcalAnalysis done Bio-lab

Analyzed by

$J.t
l/C Water labSamples collected by

fU,
4.' 1
L- ti

Date of Sampling :-1210912024

5.n Parameter

lnlet (Road

side) Centre Outlet Average

I -{ir Terup. oC 28.3 28.4 28.5 28.4
'l \\'atcr Tenrp, oC 22.L 27.O 27.3 23.5

3 pLl 7.49 7.79 7.06 7.3

{ Conductiviqv ps/crn 582.0 931.0 672.O 728.3

: T.D.S 290.0 459.0 336.0 361.7

(r t).0
('.o.r)

3.8 6.5 7.7 4.0

40.0 95.0 12 0.0 8s.3

8 It.O.l) 3,5 8.5 10.5 7,5

I I'lrosphate 0.134 0.179 0.135 0.149

10 Aurnrouic*l Nitrogen 1.206 1.704 1.950 L.620

ll Sulphate 14.090 12.t20 9.990 t2.L
12 Hl rd ncss 178.0 277.0 292.O 247.3

IJ Calciu rrr 36.87 64.12 68. r.3 56.4

l{ -\lagnesium 20.89 27.2L 29.64 25,9

l5 'l Alkaliuitt' 298,0 498.0 332.0 376.0

16 Chloride 32:0 52.0 34^0 39.3

17 'l'urbitlitv NTU 10.0 t4.o 89.0 37.7

l8'

*'l'otirl Colilbrurs al'tcr 2.llrrs of
locubation rrt J70C ( FUi l00nrl

60000.0 3600.0 2000 2L865.7

19

+Faecal coliforms after 24hrs of
lncubation at 45oc cFU/100m1

2000.0 600.0 400.0 1000.0

\\/ATER QUALIIY L\DEX 52 58 58.0 56

r \/ti ltAG E \\rA'Ili l{ Q t.;."1,1.1'f Y Ir* DI so.o (Class B) Medium to
Good

*$5*

,j 939
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J&K Pollution Conmol committee
(.tl'lrcc ot' I'he ll.cgional Director - Kashmir

'ilr r cI'h - u l -,\ I aru C rrnrp lct Rui birgh Krtshnrir

Analysis Report

Water Quality Report of Freshkoori wetland Pampore

Date of Sam in -1U49t2024

24
)All Val ues are in mg/l except pH, ,turbidity & Temperature
' lr4rcrobrological Analysls done Bio-lab

Samples collected by Analyzed by

Poll

-+.*,J-*\
l/C Water lab '-q

-W
t*JQ

lur--.-

Average5.nr 0utlet CENTER

29.sI

Parameter

.{ir"l'crrr1l. ''Ci 29.5 29. 5

l \\':rtcr''l cnrp. )C 2 1.3 29 25.2

3 l)H 7.3 s 9.64 8.5

s70.0,l Conduclivity ps/cnr 490 650.00

329 288.05 T.D.S 247

6 D.O 1 0.4 0.7
7 c.o.t) l2 254 168.0

IJ 1 1.15 3L,L7 21.2rj.0.D
I Phos;lhlte 0.459 0.707 0.5

10 .{,ruuron ical Nitrogen 2.694 2.5L4 2,6

ll 62.9Sulphate 93.62 32.26
12 Hardness 268 270 269.0
l3 Crlciurn 64.92 65.73 65.3
ll \ I:tg ttesi u rrr 25.75 25.27 25,5

l5 'l'. Alkuliuitl
P=58 M:206

T=26a 228.0

l0 Chloridr q6 r.1B 83.0
t7 'turbiditr NTU 74 47 35.5

I tl.

*'['otal Colilbrms atier 2;lhrs ol'
Iucubatiol irr JT.C CFU/l00nrl 10000.0 25000.0

17500,0

'Faecal coliforms after 24hrs of
ation at 45oC CFU/t 00mll9 lncub

650.0 2000.0 1325.0

\\',\'rER Q UALITY INDIX 3{ 1d 24

AVER{GE WATER QUALITY TNDEX

-t

228

940



i&l( Pollution Control con:nrittee
Ofi-rce of The Regionnl Direcror - Kashmir

Shickh-ul-Alarn Conrplcr l{aribagh Kashruir

Analysis Report
Water Quality Report of Kranchoo weiland pampore

Date of Sam lin :-121o912024
S.n Parameter lnlet Centre Outlet Average

I ocAir l'cnr 29.0 28.0 28.9 28.6
? 22.0 20.4 20.3 20.9

-L,

lt
\\':rtcr'l enr

7.72 7,0s 7.10 7.3
l 5 52.0 5 50.0 s53.0 551.7
f,

s,'cll)(',.rrrtl uctir i

'l'.t).s
276.0 276.A 277.O 276.3

(] D.() 5.2 2.0 2.5 3.2
"7 c.o.r) 40,0 56.0 64.0 s3.3
8 lt.o.l) 4.5 5.5 5.7 5.2
9 Plros Iurte 0.198 0.13 1 0.150 0.160

l0 ..\nr rrr t-r n icu I \it rogrn 2.736 1.632 2.688 2.352
1t Sul It:t t u L2.270 74.230 9,990 32.16
ll Ha rd rr css 200.0 202.0 282.0 228.0
1J C:rlciunr 56.1 1 58.s 1 65.73 60.1
tl e.sl unlr\'la 14,58 13.60 28.61 19.0
15 T. Allialirri 320.0 320.0 510.0 383,3
l6 2 6.0 30.0 40.0 32.0

13.0 19.0 16.0 16.0

I

*'l'otll ( olilirrrls at'lct..:{lu.s of
Incubalion at JT.C CFL;/l00url

1r Turbirlitr \ I'I

('h lo ritlr.'

11000.0 5800.0 25000.0 13933,3

l9
'Faecal coliforms after 24hrs of
lncubation at 45oC CFU /i.oomt

2600.0 1200.0 700.0 1s00.0

\\.\'t'f.tt ) l .\l.l'[\' t\t)I.\. j-l .t1
1L

tl ,1
ia 46.7

\\.\'I Itr Qt .\Lt't'\' s t'.\-t.,lrs
12 Class C,yPolluted

)All Values are in
" Microbiological

TNTC= Too n

mg/l except pH, ,turbidity & Temperature
Analysis done Bio-lab

Analyzed by
Samples collecred by

,F*l\
'L"*

qi\,
L-A

-k;"

l/C Water lab

*h.*,J.t
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.:;.,,:,; J&l( Pollution Control committee
Olllcc oi' l'he l{cgioual Director.- Kaslunir

S h i ekh- Lr I -,\ l.r:rr eorrrlt lc.r Itrq tragh Kashm ir

Anolysis Report
Water Quality Report of Manibugh wetland pampore

\ ''. '-- r:

Date of Sam in :-12tA912024
5.

)

.l

{
5

6

E

I
IU

t2
l3
l4
r5

t6

t'7

I

t9

\\r..\'tIl{ L,IALII'\' tNDIiX

A\r[ILA.G-E WATER QUALTTY INDEX

)All Values are ln mg/l
' MicrobrologicalAnal

except pH,
ysis done B

,turbidity & Temperature
io-lab

Samples collected by

N*2
Analyzed by

-t*Jp
l/C Water lab

Parameter lnlet Center

.{ir 'l cnr o(
30.0

28.0

8.07
Contluctivitl, ps/cnr 1036.0
T.D.S 525.0
D,O 7,0
c,o.t) 92.0
B.O.l) 8.5
Pltos hatc 0 335
Anruronical \itro 2.670

19.390
Hlrdrless 510.0
Crrlciuur 704.20

60.751\'l rt rresirrnr
'I. Allirrlirrir 3s8.0
Chloritle 54.0
Tu N]'U 25.0

*'l'otrrl Colif<rrnrs lfter 2{hrs of
lncubirtion ut 37oC CFU/I00url

60000.0

'Faecal coliforms after 24hrs of
lncubation at 45oC CFU /100m I

?
g
o)

o

3

;
OJ

!
AJ

o
'E!
'5
occ
l
OJ

'6
ooc
o
E
(o
t/\

1600.0

58

ss.o (Class B) Medium to
Good

w;":
rrt\

1l

\\/atcr' 'f crrrJr. oC

pH

Sulphute
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.l&t( Pollution Conti.ol committee
Ollicc ol'l'hc Regional Dircctor_ Kashmir

S h i cklr. u ! -..\lirru Curnples liui bagh Kishnrir

Anolysis Report
water Quality Report of Hokarsar wefland Budgam/srinagar

Date of Sam lin -11t09t2024

I
ll
l2
IJ
ll
l5
r6

l7

r9

VATIIT TY INDIX

AVEITAC;E \\/A'fEIt eUALlTy tNDIX

)All Values are in mg/l except pH , ,turbidity & Temperature
Microbiological Analysis done Bio,lab

;amples collected and submitted for analysis by Wildlife weland division

6

1

5

I
9

Analyzed by

$*t
l/C Water lab

lnlet
Towards

Ce ntte Outlet Average
.A,ir'l'cnr cc

28.60 30.50 29.6
W'rttcr l-cnr oc

23.00 23.40 23.2
7,38 7.21 7.3

Couducrivi cnt 340.00 356.00 348.0
T.D.S t72.OO 175.00 L74,O
D,o 5.00 5.30 5.2
C.0.D 64,00 58.00 61.0
t].().D 5,s0 4.30 4.9
P hr tt, 0.15 0.12 0.13s
Aurnrouical Ni 0.35 0,32 0.333
Sul hrrlc 24.84 15.81 20.83
l'lardncss 180.00 184.00 182.0

3 6.07 3 2,86 34.5
Culciunt

I l:rgrrrsiu rrr 21,87 24.78 23.3
l'. 'tllurlinir 180.00 170.00 L75.O
Clrloridc 26.00 20.00 23.0'l'urbid NTU 55 32 43.5

fl'otrrl Colilbrnrs afltcr. 2{hrs ol'
lncubation at JTuC CFUi l00rrrl

12000.0 11000.0 11s00.0

rFaecal coliforms after 24hrs of
lncubation at 45oC CFUt/100m1

1.100.0

E
OJ

ro

3
3
o
o
CJ
:l
r5
CJ

!
.,
c
c
:l
OJz
v'l
b0

E
E
o
tn

650.0 875.0

55 59 57.0
ass B) Mediurn tos7.o (cl

Good

W-o*e

)

Parameter
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J&K Pollution Contlol cornmittee
it*-+r- , Otfice of The Regional Director - Kashmir
\';,+.:f.Ii,/ Shickh-ul-Alarn coruplux Rajbagh Kashmir-'-\Yot 

Anolysis Report

Water Quality Report of Shalibugh wetland Ganderbal /Srinagar

I
1

3

{
)
6

)ate of Sam ti :-03t0912024

l0
ll
l2
13

l-l
I5
r6

l7

l8

r9

\\IATI'R UALITY INDEX

)All Values are in mg/l except pH, ,turbidity & Temperature.* MicrobiologicalAnalysis done by Bio-lab
Samples collected and submitted for analysis by Wildlife wetland division

7

I
9

4...*\,^
Analyzed by l/C Water lab

&,idX*

Outlet AverageParameter lnlet

Towards

Centre

25.1 22.6 28.5 25.4:\ir Temp. oC

27.2 20.5 2L.L\\7irte.r Te rnJl. oC 21.6
7.0s 7.7pl'l 7.10 7.12

345 350.7Conductiviqr'psicut 37s 332

178,7T.D.S t"9 1

L.20.5 1.2 1.8D,O

88 72 64 74.7C.O.D

5,9 7.2l].o.D 9.4 6.4

0.3170.489 0.237 a.224Plrosphate

4.548 2.772 1.6s 2.990.{ru rnnnic:rl N itrtrge tt

Sul llhulc 26.249 47.722 75.295 49.74

184 180 180.0llartlucss t76
52.5Calciurn 52.1 52.1 53.7

I\'[ngnesium 13.12 18.43 18.43 t6.7
'l'. Alkrlinitv 150 130 126 135.3

16 42 26.0Chloride 20
'l'u rbiditv Nl'L: 1L 5 7 7.7

+Total Colilbrurs alter 2{hrs of
Incubation lrt 37oC CFU/10Unrl

9s00.0 7000.0 6s00.0 7666.7

'Faecalcoliforms after 24hrs of
lncubation at 45oC CFU/100m1

2200.04500.0 1200.0 900.0

3l 35 4t 36.0

AYI.RAGE \VAT[It QLlALtl'\', TNDEX 36 (Fleavily Polluted)

\-q

170 175
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JV

J&K pollution Control committee
, '., -:*:.i,:l::: Olfice of TIte Regional Director.- Kashmirr::":"-'l* 

shickh-ul-,-\larrr Ciornplcr Raibagh Kashnrir

Anolysis Report
Water euality Report of Hygam wetland Baramula

Date of Sa lin :-0410912024

l5
l6
L7

I9
\\,..\l'EIt UALTTY INDEX

AvErL-tG E \YATEII QUALTTy ITYDEX

)All Values are in mg/ except pH ,turbidity & Temperature

lLr

Microbiological An alysis done by Bio-lab
Samples coilected by wi ld life wettand Division
Samples collected and submrtted for anarysis by wirdLife wefland division

Analyzed by
t-.^lo
l/C Water iab

Paramete r ln let Centre Outlet
I Air l'crrr oc.

21, 22 24 22.31 OC\\'ater'l-cru
19 20 22 20.3

3 H 7.04 6.96 7.28 7.!.t Corrducti 272 ?77 360 303.0
T.D.S 141 L42 180 154.3

6 D.0 2.8 1f
2 2,41 c.().r) 4B 56 80 61.3

8 B.O.t) 5.4 6.4 1.0.9 7.6
9 Plros hirIt 0.152 4.724 0.37 0.215ltl -{.nruronical Nit n 2.208 1.698 3.192 2.366ll lrte 29.391 1s.756 31.36 25.50

t2 rdness 104 1,2A 170 131.3l3 Calciunr 36.07 40.08 52.7 42.8ll neslurll\[a 3.4 4.85 9.72 6.0'1. .\lkrrlirrirr 96 8B 165 116.7Chloritir 12 L4 24 16.7Tur N'TU 78 42 3B s2.7

*Toral Colitbrnrs allcr 2.lhrs of
Incubatiorr at 37oC Cl-U/l00nrt

9000.0 7s00.0 550.0 5683.3

*Faecal coliforms after 24hrs of
lncubation at 45oC CFU /L00ml

3000.0 240.0 200.0 Lt46.7

,ll 44 4t 42.A

42 (Class C)Polluted

Average
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J&K Pollution Control cornmittee
Office of The Regional Dircctor - Kushmir

Shickh-ul-,\lnnr Conrplex Rajbrgh Kashmir

Anolysis Report

physico Chemical Characteristics of Dal Lnkc for the lVlonth of Septcmber,7024

DATE Of SAMPLING:- 1710912024 : STP Hazratbll and Sonlank 301tJ9n024

,;\ll V:rlues art' irr nrg/l crccpt pll' .ttrrhitlitv & 'l'cntptrirttrre

rr&Ta*qffi#r

Sarrr;rlcs colltr;tr:tl lrl

,V*4

r ]2 0 r80

k**.\'.1
..\ltlrlr zt'rl l>t

t;.\t
'.'.,,'o-. \*(-\

". ./
' \\,. 1,'" v
:\

)

)
:

I
I

o
1o

r)g

7
3

3
,
Fj
rO

a

D
r<TO
:o

r),
oj-.
C
&

{
€
g
o.

z-
4=3i
3it

t,
o
t7
o
o

f>ra
za
46Or4=oc

c
1'
:t
!
D

o
o

r)oo
@
oo

d
o,o
tr
a-

Z

{o-t
E
3

!

€
0
o

13
I-{o

3
!Sanrpling sPots

S/N

o
35.27 8,74 102.0 20.0 22.00.064 l. 254 r0. r50 124.040.00 4,18175.0 89.0 4.7024.30 7.3227.00t)algatr:J251I

18.0 24.0 0.45213,480 140.0 36.07 12.L5 120 0048.00 4.01 0.054 1.22483,0 4.908.02 175.027.70 25,40
2 Nchrrr p:trk lJ09

r2,0 0-53213.020 106.0 34.46 4.86 132.0O 24040.00 3.74 0,080 1.02080.0 7.408.37 161.027.80 25.703 (;riird P!llc( (;hrt

11.0 0.32017.570 t72.O 36.07 19.92 116.00 24040.00 4.50 0.069 r.146114-0 7,548.10 227.028.60 26.80{
Ntrr Nistrat STt':
J2S3

25.0 0.27 ZL3.930 128.O 36.87 8.74 114.0 22.04.50 o.o75 1.800112.0 32.00790 220-026.4028.70
NiiFl N|lrr Inlr\c:
J16tf

30.o 0.64824.240 158.O 40 08 17.09 134 0 1B.O48 00 4.40 0.oio r. 180134.0

6.20

5.8026.OO 8.OO 262.028.50'l'r'lbll enlry: J2i66
25,0 0.65628.0s0 l7f;.O 34.46 27.87 138.0 74.O104 00 9.1 009 l r 938137.0 4.8026.80 747 27? 028.00Ntlr STf llrl,tt: Jlir-1

11.0 1 02039.540 160 0 40.08 14.58 l -t0.0 llt o\2.44 0. I Jrl r.026119.0 l rjo786 240.027.00 25.00
ft

Ncrr S l'l'
llrzrnlbrl13 J!5ll

28,0 0 lt0427.274 166.O 48.09 1 1,17 140.0 :0.067.L9 6.8 0 093 2.450123.0 607.85 246.028.50 23.109 l)otrighrl: Jliu
r30 0 38.47 8.?6 114 0 20.0 10.0 0 416r.680 13.0205UO 32 00 2.80 (1. ()',2212 0 107.02 5.80 7 t.l28 40l0 ('ltlrshinnri: -]lil
146.0 .10.08 12.15 L lrl.[.) 200 16.0 0.'17 trr 050 10. I 50l40 ,10 00 3.602 i9.00 r.1r.0025.9 ) (,28 00

,.\bik:rrpor:r: -\J5Jll
,14.08 13.r2 49.0 0.t76

aoto

0 OtJt) I .t20 i 1.,150 164 07.00 37.67 4.802,11.0 121.023.50 7.,))28. 10son:tlxBk: J16l)t2

l/C' \\ rtt'r l:rlr

0.132

5.4

946



*..-}]ff?s ..."-:rrrlI=*-re;E\rcTr-grrusa
':-r- 

- f'

J&K Pollution Control committee
C)ffice of The Regional Director - Kashrnir

Shiekh-ulAlnm Complex Rrjtragh Kashmir

Physico chemicat Char*crcrisrics of 
"iT 

i',Jifl',i"r',"akc for rhe Month of septemb er,2024
DATE OF SAIVIPLING:- 3$109/2024 NG P GL ,SKICCBacksicle,NSC -t7-09-2024

,l - 3'/
'' i\ll \':r lues :r re irr rng/l rrccP t p tl,,t urbiditr' .e'li'nt t)crillu rc.

Surnples t ollcclerl bv \rralr zrtl by
)

)
.:

\z.q

s/N
o

Sanrpling
spots

-to
3
E

d5
tq

oI

(1
o
f,

a
Io (,

o
o
o
I

E
oo

!,
o
tJ
o
o

3>
-J
to05
6c

c
EJo
o

I

q
f
6

oo
o-
cf

3

30
m:o
c

F
b
l

-io
o

,1t
oaao

--{

C
a

z-
g;
gff

IJ
Nalarlyar

{04 r
29.00 22.80 705 650.00 329.O 0.40 r22.90 2r.40 0 841 6.072 32.42A 170.0 49.69 '11.1.7 254_O 42.0O 77.0 r.180

l-l
Jogila nkn r
4042

29.20 23.90 7.18 630.00 315.0 0.4 108.10 20.20 0 829 s.E9 30,4 50 172.O 52.10 10.20 230.0 40.00 15.0 0.888

l5 Golden L:rkc:0 27.20 24.90 7.80 174.OO 83.0 s.10 32.00 4.30 0.052 1,.440 72.120 I 12.0 33.56 6.80 i06.00 18.00 22.0 0.3 ?4

l6
SKICC
Ilac ksidr:

28.00 26. l0 3. l0 194.00 90.0 6.00 64.O0 5.50 0 081 1.560 1 7.1 lO i28.0 3I.26 i2"15 r12.00 22.00 340 0.295

l7
lVllkai Prrk
Poin I

?8.40 8.20 211.00 106.0 /.80 48.00 5,30 o.063 1.200 13.3 30 120.0 36.07 7.29 110.00 24.00 16.0 0.4 1t;

r8 Ni-shat (,;rrtlrn 28.70 26.40 8.06 202.00 102.0 5.5 64.00 0.125 1.3 26 14.840 r40,0 38.47 10.69 118.0 22.0O 20.0 0 564

l9
Ncir r Sh:rlinrar

Ch:tnnel 29.00 27 00 8.24 225_00 1. 13.0 7.00 32.00 47 0.069 1.230 17 110 126.0 4r.68 5.34 110,0 18.00 340 0, s56

211

H:tz rat ll;r I

,.\hlrrtiorr ptrint 27.50 24 80 7.69 22E.00 4.80 77.00 6. 20 0 078 L_272 28 1lO r62.0 40.88 14.58 122.0 24.O0 (,8.0 0 r"20

2t
Kltotrkh:rrr

..\ rr:r ll'S 26.90 7,1 00 /.to 179.00

I 16 0

870 6.00 40.00 1.90 i1 085 1"296 1 1.5 l0 104.0 32.06 5.83 l0?.0 22.00 t70 0 440

22
.\ rlt :t r b;t I ft

Ilrirlgr: J(t.lrt
10.00 24 JO ,1.4'l ?49.00 l2it (.) u00 4 5.89 5.00 0 095 1.500 29 030 140.0 44-08 729 120.0 22.00 12 0

2J 28.50 23 tO 7 l:l 265.00 r3s 00 /tt 68.80 s90 016 1.014 23.750 r4 4.0 48.1 5.8 3 1 26.00 22.0 lrOrj 0 244
21

N t'crr: -12(rl

Srrrlr.'r'hirl 28. r0 22 00 7.44 284.Oo I rl0 l-) 780 59.00 5. tJo 0.096 1.128 l4 4.tO r ]6.o 47.29 I10.0 18.00 10 0 0 2?8

N*'* |
I/C lYatcr b

3

26.40

() i40
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Date of Sam tn -27t0gn024

,,\ll valucs arc ilr rrrg/l erccpt pll, .turbirlitr .t 'l'entpcritlttre

J&K Pollution Control committee
Office of The Regional Director- Kashmir

Shickh'ul-A lam Cornpler Rajbngh Kuhnrir

AnalYsis RcPort
physico Chemical Characteristics of Anchar Lake for the Month of Septemtrer' 2024

\,"^\*
,.\nalr zt'tl lr';'

)

)

Sr nrplcs collcctc<l lrr

t,4 a
1\l;1.*<

&

Sanrpling spots

P
{o
3
E

€o
o
{oa
'o

E
I

ooJag
o
C

{o
U'

o
o

()
oo

TDoo

-=oo€
=o
@

3
3o:
q
3
z.
o
o

q,
-c,

=o
6

-{a3o
a)s
9.
3

=IEI:,
(Dg
3

o
o

Pto
l

C)
J
o
ao

J

a
C

l
Anchar llke: Nc:tr
Sangarn: .10.15

22.3 19.3 7.43 251.0 131.0 3.0 58.31 5.9 0.401 5.052 41.05 160.0 48.89 9.23 152.0 30.0 8.0

2

Anchar l:tke:

Contrll r\nchit r:
t0t4

21.1 r 8.1 7.43 248.0 135.0 2.1 49.98 3.9 0.1 63 3.984 37.42 154.0 40.06 13.12 150.0 28,0 10.0

-]

Anchar lake: Sirrrlh

Errtry: J0J3
18.0 17.0 7.49 252.0 1 36.0 4.2 26.65 2.2 0.0s36 1.782 33.930 150.0 40.06 12.',|5 148.0 14.0 25.0

l
r\nchltr lakc: Ncar
Jenab Srrhuh: JOJl

23.0 19.2 7.45 245.0 136.0 0.5 1 19.95 10.0 0.575 5.916 39.39 200,0 56.11 1 4.58 176.0 30.0 12.0

5

Artchar luke : Nc:rr

SKINIS Sotrrrr:'l{)J(r
23.1 19.4 7.40 270.0 157.0 0.2 83.00 '10.s00 0.697 6.8'16 38,48 176.0 14.58 170.0 38.0 9.0

I'rrrnrr\ rlller quttlilr rrillrllr l"r
llnlhlrtg( class ltt

65-85 >5mg/l <3mg/l

, (-oG
:,.i t'",'

l/C \Yalcr l:rlr

46.49

t
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J&K Pollution Control committee

Office of 'I'hc Regional Director - Kashmir

Shickh-ut-Alanr Complcx tlajbrrgh Krshmir

Physico Chemicat Characteristics of Wular Lake for the Month of September' 2024

9t2024

t pl{' .turbiditl" 'r l,,rrrlle rattlrc'

!Vttlar Conscrr ttl ii'tl .l t ttl N'latlit*ctlt'jrrt .\ I rllrt rllt\

Date of Sam

---,\ll \iitlucs are itt ltig I crucll
\lrrrrlilc: etrllcctcd bv trl lltr.rl ' rrl \.Jo

)

)
/\i-*2-

sl
NO

Sampling sPots

z6luvt

-l
o
3
1C

qi
€9

!
I

oo:
all\<tr

o

{
oo

o
o

c)o(f
oo
o

!,
oo!
=o
o

5D
J5
zlq6s:otr

o
E,
o
o

I
D
a
l
oo

og
s
3

=0@I,-o q

r-loo
rD
=

o,
6'ao
o

-t
Iq

Zz
i=3ioo
J

1
Sartcrkot: 4048

27.O0 !5.i0 7.{.3 2 12.00 I ()7.tr E.l -lJi.6 r.l0 0_lt 1.r21 6.8 l0 I ?ll.ll J2.860 2l.lE I J0^() 1.r.0 r5.0 0.J{0

2
Ile n tr lt ri 25.00 :1.50 7.J5 r 39.0 6i.o .1.2 J r.65 L70 0.0()$ r,086 7.87 o2.lt 27.2A) 5.ttJ 90.1) I (r.ll t0.o 0.{6.1

3
Na<tihu l( Erin
N:t

Srtmpla spot nol rcct:siblc dtrc lo rtry lor trlrr ltvcl

4
n: {049 Suurple spor rrol atct'ssihle il{e lo rtrr lrrs rr:rttr letgl

5
:\shlingoo l9.0tl 27.tll) 7..t0 2J6.0 I I tl.lr 7.5 2J.JO 2.Jll ll.ti, Lrs2 t !i.:8 llJ l) .l{l.0tt lO-(re I I l.{) :1r.0 I t.0 l).7.1(r

6
Karrihath:3265 2-l-ul 11.00 7.!3 21o.0 I lf .ll 1 It.9li l.:ll il.098 0.9t! ll.0: I Jr r.{, .f&{? 10.('9 I l{1.r, I1.0 r 2.0 0.JLt

7
\\:rtlab:.]264 lli.0l ) 26-(llr ?.J I ?60,0 Ll -l. r) 6.J 21.60 t.srl il.t2J r.t2l ll.rl l.l.r-lt .ilt 17 I l.(i6 I l('.lr I I.tl l.l.(r 0.Srlt)

a
Ningli: f26J !6.60 l.l.,lr) 7.10 151.0 I 2$.ll 5.1 19.90 l.:l) 0.{}71) 0,109 {r?. l! I :('.(, JJ.]$ I Lt,6 t.I.t.I 12.{) r).t) ll.5lt5

9
(,:rrr0ra

ll.lli, I l. (xl ?..10 34ll.l) t:r'.r! 5.,) .)r.ro J.'.)l I 0- t Jt, t.2l? I l. $', l,)lt_0 i r.J0 li.lll |-l.t) 12.0 l-l.o t).5 I 6

10

11

I I ;r th l:trrgoct
I J.!rtf I l. 5l) :.!0 z(}l.o l -1.1. I I h.1 :6.60 il-tt$-t t-t.sJ6 -1a,. Lli l.lG.ll .t.l.lJ8 3.1(' I lll.l) I 1.0 I +.1, {t_'r.l I

I rrlbugh .!ll.lx ) l.' i{, 7..t,9 2till.l) l -t1. il 6.ll -il.60 l.-lr r'.lSl t.tlz :.r. I :t, I rl 0 .rJ.2ll li.'i I l8.rI IJ.O t 5.0 r r.llss

l'r ittt:trt wlllt:r
t;tt;rlilr r:ritcri:t for

6.5

8.-q

..\rr:rly'z.cd br

'\ -
.. i'\ .r'':

t'lr.*:e
l/( \\ irlcr litl)

l. llr

>5ng1ll
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vv
J&K Pollutior-r Control commitree
Otlrcc oi- Thc Regional Dircctor - Kashmir

Shickh-ul-Alan Cornplcr p,ajbagh Kashntir

Analysls Repoft
Water Quality Repprt,of Manasbat Lake Ganderbal

\

Date of Sam lin -21t09t2024

tAllValues are in mg/l except pH, ,turbidity & em perature
NA = NOTANALYSED

Sample coltected by Analyzed by
-\.-.1^
l/C Water lab

,\0*
lk,^'h*a

\N/Y

S. n< Para m eter ln let
Towards

Cent re Outlet
I Air'Icnr OC 26.0 26.0 26.2

Prlmary weter quallty
crlterla tor outdoot

Bathlng(Orgrnised) ( class

8)

1 Wuter'l'enr OC
2L.2 77.2

3 PII 7.98 7.80 7.75 6.5 - 8.5
{ Cond uc 248.0 259.0 267.0
: -r.t).s

12 6.0 128.0 135.0
0 t).o 8.9 9.2 9.0 >5mg/l
'/ (.o.r) 13.2 11.5 13.2
I B.O.D L.2 1.0 1.1 < 3mg,/l
I Phosphatc 0.078 0,068 0.053

10 mmonical Nitro 0.349 0.28s 0.32r"
il Sul hrtte 29.9 31.3 39.3
I2 Hu rtl ncss 190.0 180.0 176.0
l3 56.1 5 2.1 48.1
ll

( rrlciurrr

I lirgllcsiu rlr 12. 15 12.15 13,60
l5 'l'. .{lkulinity 156.0 140.0 148,0
l6 Chloride 18.0 15.0 14.0
17 Turbid NTU 3.0 2.0 2.0

ts,'

r'l'otrrl ('olilbrrrrs ulier 2{hr.s ol'
Ittcrr [rirlittn irl J?"C CFUI I 00nrl

NA NA NA

19

'Faecal coliforms after 24hrs of
lncubation at 45oC CFU/100m1

NA NA NA

21.7
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Pi\l\1P0llL WE N i I\lICROBIOLOGY ANALYSIS REPORT FOR THE MONTH OF
r-1

'l't.,\
tJ'24

Bto-
rzS ]'ENl I]EIt 2

N o: PCC RO LAB

Date of sampling : LZ/09/ZOZ4

S.no [.ocatiolt

AR 'anl-W 24-25

Total
Coliform
cFU/100
IIlI

Date: D B ,/ t,
Date of Analysis : L3/09/?IZa

Permissible
Limits for Total
Coliforrn
CFU/100mt

500

Ir

1 CHATLAM. In lt, 60000 2000

CllAl'LrlM-(.1, : r.e 3600

CHATLAM-Ourier

FRASHKO RI- In

6

5 FRAS

FRASIJKORI- r ,rrlet

HI(ORI- r-,.ntre 2s000

KRANCH OO- lnler

9

B KRANCH

I{11AN (-H00- i: rIlcr

OO- C*ntr-e

, 25000

1 ANIBUGH- Irirct/0utlet

MANIBU GH- Centre

Disclaimer: permissible linrits are as per CpCB notificatThe results are confirred to the collec led sam
ion NO,494 daI ted: 4s/0e/2000

Sanrples col Iected by: fR.ni*. .- rrblg-{
Samples Analysed b1,:
1. Ms Shaista 0nn1

2, Mr Musharif [[RF) Mr ShabirAhmed (R.A) Gazzala

')

ples^onlv.
P; IJa;:-

I '- ' -

\
B)

Faecal
Colifornr

cFU/1_00
ml

rmissible
Limits fqr
Faecal
Coliform
CFU/10Omt

Pe

600
3

2000 400
4

S.N.A S.N.A

2000

10000 650
7

11000 2600

5800 L200

700

S.N.A S.N.A

11
60000 1600

500(desirabte)
-2s00(Max.J

951



\ ir.iA.t- .l- * - ', -

H\,1AM -MICROBIOLOGY
Ntr:PCC RO BIO-LAB
Date of sa nlpling: 0

"t,/0e 
/2024

cation

, Date of sam pling: 03/Og /zozq

4-25
REPO RT FOR THE MONTH OF BER 2024

Date: d

as per CpCB notificatio n NO.494 dated 2s/09/2000

i;
I

1

Hygam-lnlet 
.

Gazzala

o

entist B)
l"'h

Date of samp ling: 04109t/ZAZ4

1

Shalbu gh;f lr,,r

Shalbugh- ccr r re
3 shalbugh- outtei

Date of sampli nc:73/0e/2 424
Date of Ana :1.4/0 9lzozq

Hokersar- lnlet
Hoke rsar- out,et

Disclarmer: pe rmtssiblc limits are

7, IHs Sh aisra (,Rt )

l, Ilir. l\{Lrslr:rrif UR).) Mr Shabir

The results are confined to the collected sa ples only.Samples received from and Deptt.Samples Analysed b1,:

q'^'l-
Ahmed (R.A)

s

: Oa/Ae/zaz4Date ofAnalysis

Total
Colifornr
cFU/100
nrl

Faecal
Coliform

cFU/t}o
rnl

Pernrissible
Limits for
Faecal r

Coliform
CFU/100nrl

Permissible
Limits for
Total Coliform
CFU/100m1

9000 3000
2 Hygam- centre 7500 240
3 m-Hyga o utlet s500 200

9500 4s00
7000 1200
6500

500(desirabte)
-2500(Max,) 500

12000 1100

11.000 650

S.no

2

900
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Government of Janrmu & Kashru
J&K

ll'

Dal Lukc IIic

OFFICIi OF
.9 lr e i k lt -t t l -..1 I tt tt Cit nqtrt:s,
rr rr rr.ilisllclr.irr titttoil:
robiologicirl \ u:r,lys

POLLUTION CONTROL COMMITEE
TIIE REGIONAL DIRECTOR - X,ISTTNAM
Roj bag h, tr eo r eey,t: 71711,a,

,"rr;;,,,,,,*,,,;i,;in*i,ii,f '/li,l,'ili/;.t;i;I!;;i,tr:rlit
is Rcpor.r for the month of ei,g'rr;LZn

If.___.-
1

Drrte of Silm 27 t08t2
Location Date of An IS :28 /08/24Total

Coliforrns
CFU/100nrl

1 1000

9500

,
samples only
d( R A) 2.t/tohd.

6

Dal gate
2700

2 i Nehru Park 1900
3 Grand palace

1640
Charchinari

5 Abikar po ra

_llee r Nishat LAAM 3400
. Nphat *.t"r. inTrIu 9000

Telbal ent rY 2 3000
Near Habak STP

Sonalank

1,2 Dobi hat
2 3000

13 : l!gv"4y_{ 7500

i7

i1
i

4

5

Jogilankar

Golden Lake

SKICC backs itle 8s00

Shalimar Channel
20 Haz rat ba lshrrin e ,1000

Ablution poi nt
27 Konkhan LpS 70,000
22 Ashai bagh 2400

No / 4u!+!
The results are confined to

1200

l

1. Ms Shaista(JRF)

Samples collected by: 1.Mr
Samples Analysed b

$r{
Stihait(Lab att.)

Date o€ - o?- t-o >,

ob 09

u

S No.

CFU/I00m1

Faecal
Coliforms for Faecal

Coliform

Limits

CFU/I 00ml

For Total Coliform
CFU/I00mt

Liurits

84

50

55

2500

3200

4

130

70

250
)-500 (Desirable 500

200

500

2700

3000
9

54000
10 N ear Ha zratbal STP 34000
11 240a

7000 180

2100

2000

3 000

168016
40

Nishat Gard en

t7

19

18
Makai nt 12000

6200
1000

1200
27000 5400

4800

260
1100

23

24 Saderbal
n club

720
17000 2400

2. Mr Mushar D

Mr Sh
4i.

aorr Ahnred (R.A) Gazzala

)
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V ANCHAR IVIICROBIOLOGY ANALYSIS REPORT FOR THE MONTH OF SEPTEMBER 2 024
NO:P

24-25 S

Date of sanrpling : 27 ./09 /ZO?4

Date: O 8 lo 20;
Date of Analysis z ZZ/A9/ZOZa

9/2000

)

\P

\

i
I

1 Jerrab.silhali Soura

Total
Coliform
cFU/100
ml

750000

Z Sindh Enrry

Sangam Outlet
I\{S Anr lrar 890000

r
J SKI

Faecal
Coliform

cFU/L00
tnl

Pernrissible
Limits foq Faecal
Coliform
CFU/100m1

Permissible
Limits for
Total
Coliform
CFU/100mt

90000

820000 20000
3

600000 550004
000 40000

36000 500(desirabte)_
2500(Max.)

500

r7

, 5.no Loca tion

Centre Anchar

954



v \ArrzAR LAKE MIC
2024

. ].vQ..l,!!1!l q51B rg lVrr I 21-25 1

Total
Colifornr
cFU/1 00
nrl

Date: O t lo ?*o:

t- ry
st

ROBIOLOGY ANALYSIS REPORT FOR THE MONTH OF SEPTEMBER
- t..,\ ll AR

Date of sarnpling :26/09/Z0Z 

S.no Location

Garoortt
r Slrdet.lrot 1800
I Nad ilra I S,N.A

Zalwen

Kanibhat
B lVa tla t,

1 900
Flatl;rng ro 1200

10 'tul bag ir

N

Zinlank
14 Sh ahgu nd h S,N.A
l5 Kulpav,,

Alusa

Disclaimer: peimissible iim its are as per CPCB notificatiThe results
nalysed I-l

are confined to the collected samples only.S;rrnple.s A

on NO.494 dated: 2s/ae/20a0

birAhrned (R.A) Gazzala

,)

5

()

+_--

.v'1. Ms Shaista (f R[,

2. lllr Musharif (fRF) Mr Sha

,#Lb'

Date of Analysis : ZZ/A9/2024

Faecal
Coliform

cFU/r00
ntl

Pernrissib
Lintits for
Faecal
Colifornr
CFU/100m1

fe
Limits for
Total
Coliform
CFU/100mI

Pernri ssible

1 Bany;rr L90 L2A

LZ4O 920

LL40

S.N.A
S.N.A S.N.A6 o 54000 1 10007

130000 9200
940
880

360 '220
11

1540 274LZ Jhelum 80000 1800013
4000 L50

S.N.A

S,N.A S.N.AL6
5200 180

L7 Kohnusa 5000 560

500(desirable)-
2500(Max.)

500
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J& K !'OLl.t.fT lON CONTROL COMMITTEE PARIVf,SH llllAvAN C;LADNI' (NiTRWAL').J

ANALYSIS TEST RBPORT {r#rter Labora'ory)

U

) w)Source of sample
Date of sample collection
Sample submitted

: GHARANA WET I.AND RS PURA & SURINSAR IAKE
:O6-1-L-2O24

: DO Jammu South

Report No.

Drtcd: I l* Z-oL,

k

Notc:1. All the concentrations are expressed in mll except pH, Conductivity (US/cm),Temperature'C

t\

r

Streams

Rivers

o,
of

e limitsStandard

as Per
Surinsar LakeS.No. Parameters Gharana Wet Land

RS Pura

1 ClearWeather Clear
18z Temperature(oC) 18

3 GreenColour Dark 6rey
4 Odour Pungent

il>5.0 mg/l5 6.8Dissolved Oxygen 5.20
6.5-8.s8.456 pH 8.35 il1307 Conductivity 982
<3.0 mll8 3.8Biological Oxygen Demand 5.0

General Parameters
7.0L Turbidity 62

782 Total Dissolved Solids 590
10.013.03 ChemicalOxygen Demand
1404604 TotalAlkalinity
1354205 Hardness as CaCO3

1025 Calcium Hardness as CaCO3 344

I34767 Magnesium Hardness as

CaCO3
7.O34Sodium8
1.2 57.49 Potassium

.206810 Chloride

)

Analyst
Jr-g tlc

a
70 2h

956



-' rvn l H ll/ o^^-

J& K POLL[JTION CONTROL COMMITTEE PARIVES}I THAVAN GLADNI' (NARWAI.,I

ANALYsIS TEST REPORT (Water Laboratory)

: GHARANA WET LAND RS PURA & SURINSAR LAKE
I)fltrd: I

:05-11-2024
: DO Jammu South

concentrations are expressed in mgll ircept PH, ConductivitY ( /cm) ,TemPerature'C

Rcport \o. )
2-nZ,tr Source of sarnple

Date of sample collection
Sarnple submitted by

l(ots:1. All the
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The Oirector,
Rural 0evelopment Oepartrnent
Kashmir.

Lesal Notice
(8y Regd. Post)

Date:-

Subject:- Notice for initiating legal action under Environmental Laws

\ihereas, l,levrs t[e nr trtled, "V/hat Ch.rllenge are Kashmiri Wetlands Facing?" appearing in Kashmir Life dated 02-02-
202'i rarses the issue of illegal and unchecked encroachment, cultivation activities, sedimenbUon, haphazard
planning, and vvaste (solid & |quid) discharge in the wetlands in Kashmir and pollution problems in respect thereof.

Whereas, the rnatter of rampant pollution of wetlands in Kashmir is being heard by the Hon'ble National Green
Tribunal (NGI), New Dehli in OA No. 4lzOZq titled, 'what Challenge aie Kashmiri wetlands Facing?" and the
Hon'ble NGT vide its order dated 10-09-2024 directed tlp Jammu & Kashmir Pollution C,ontrol Committee to fumish
details of the action taken by the I & K Pollution Control Committee on violations identified that are responsible for
pollutrngidestrovrng rvetlands/water bodies in Kashmir particular Fashkoori, Krentchoo, Chatlam & Manlbugh
\veti(tnCs rn !)rsit i:i PL,lr,vilrna

l!hereas, the Drvisronal Officer Pollution Control Committee, Pulwama in its latest report dated 0S-10-2024
submitted in vertficatron, while acknowledging the dumping of solid waste and discharge of untreated domestic
sewage at Krentchoo wetland and Chatlam wetland have pointed out certain observations which are reproduced as
under;-

L Krentchoo Wetland:-

a) The wetland is not belng propedy maintained and do not have protective measures tn pta@ to preyqrt haman
I ivestock in terferen ce.

b) No protective walls ar mesh fencing in and around the wetland has been prodded to proyent tlttcrt rg of sld
waste.

c) Solid waste i5 duntped by the locals io the wetland causing pollution thereol and the gafuage is not being
cleared or lifted from the site on regular basis thereby, harming the wetlaod and ia water quillty by leachlng
pfttce$,

d) No aeriatorc or oxygen supplierc exlst on spot to suppoft aquadc lile and mainbin water qaatity. The water of
thls wedand ls harmlul br consumptlon for human, anlnats and blrds, ltnbeatcd domstlc sowage lound
dlscharycd

:. Chatlam Wetland:-

a) Dontestic sewage from village Lalpora through drains & Naij Khan Nala was found discharyed dlrcctly lnto the
wetland with o ut trea tm en t.

b) The water quality apparently seems good, however, the wetland being stagnant needs proper care,c) fhe wetland is not being propedy protected and do not have protective measures to prcvent water togging
biodivenity,/habita t degndatlon and h uma n ln teierence,

r. Whereas, this practice of insanitary dumping of solid waste and untreated discharge of liquid waste into the afore-
said wetlands is in contravention of provisions of the Water (Prevention & Control of Pollution) Acl, L974; the Solid
Waste Management Rules, 2016; the wetland (Conservation & Management ) Rules, 2017; and directions of the
Hon'ble National Green Tribunal (\lGT) besides being violation of the relevant environmental laws as referred
nerettrabove, tvhtch rs an offence and aftracts tne legal action prescribed in the Environment (Protection) Act, 1986,
which lead to levyng of heavy Envrronmen[ Compensation as per the formula devised by the Hontle NGT and
prosecution in the Fon'ble Court of Larv.
Now, therefore, in light of the above, you are hereby called upon to show cause within 15 days from issuance of
this notice as to why action proposed be not taken against your organization for brazen violation of afore-said
Acts/Rules and the the Honble National Green Tribunal (NCD directions. In the event of your fai
reasonable cause within notice period, action shall become obvious in the matter.

to show any

.$
f\4ember SecreLary, JK Pollution Control Committee, Jammu for 0
Deputy Commissroner/District Magistrate, Dis:rict Pulwama for information and action
Assistant Commissioner, Development, District Pulwama for information and ry action
Divisional Officer, Pollution Control Committee, Pulwama for information and follow up to submit the
action taken report in the matter within notice period. Ihis is with reference to his report submitted
vide No. lKpcc/puL/Do /2?79/2024 dated 05-10.2024.

b6/tf Lo>q

Copy tc
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PCT

Lesal Notice
(By Regd. Post)

rru rr.iksr:cb.itt l-lr,ril

Executive Officer,
Municipal Committee,
Pampore, District Pulwama

No PCC/RoK/Ls (NGr)/LN- rt2024l l3 I - 3Ll Date:-

Subject:- Notice for initiating legal action under Environmental Laws

Whereas, News item titled, "What Challenge are lGshmiri Wetlands Facing?" appearing in Kashmir Lfe dated 02-02-
2024 raises the issue of illegal and unchecked encroachment, cultivatlon activl$es, sedirnentation, haphazard
planning, and n'aste (solid & liquid) discharge in the wetlands in Kashmir and pollution problems in respect thereof.

U,/hereas, the matter 9f ranrpant pollutle[ of wetlands in Kashmir is being heard by the Hon'ble National Green
Tr-rbunal (NGT) Nert Delrli rn On ruo.l!?2024 trtled, "What Challenge are Kashmiri WetlaMs Facing?" and the
Hon'ble NGT vrde rts order dated 10-09-2024 c,irected the Jammu & Kashmir Pollution Control Committee to furnish

details of the action taken by the I & K Pollution Control Committee on violations identified that are responsible for
polluting/destroying wetlands/water bodies in Kashmir particular Fashkoori wetland in Pampore, District Pulwama.

Whereas, the Divisional Officer, Pollution Control Committee, Pulwama in its latest report dated 05-10-2024
subnritted in rerification, while acknourledging the violations have pointed out certain observations which are
reproduceri as .:nder -

Domestic sewage from adloining villages (particular lulbagh & Namblabal) through dnlns ls dlrcctly
discharged in Fashkoori wetland without treatment thereby deteriorating its water quallty whlch is
detrimental for the environment, animals, planB, aquatic life, flora fauna and the water body as well,

2. No scientiftc treatment facillty like CSTP for domestic sewage has been provided ofl spot by 6e MC
Pampore.

3. No aerlatots exisB on spot to supgort aquatic llfe and maindin oxygen level of llora and fauna of the
wetland,

.t Solid waste in the form of plastic bottles, polythene etc is dumped wlthin the wedand anea ausing
pollution thereof. fhe traps have been provided at some spots by the J & K Wlldlib Depattnent for
retention of this solid waste, however, this trapped waste is not removed regularty resulting thercby
accumulation of the waste. No proper arrangement for management and handllng of thls waste or
remedial measures are taken by the Municipal Committee to prevent littering of solid waste in and
around the Fashkoori wetland.

-;. No waste segregation bins for solids waste collection have been put in place in and around the wetland
area

6 No protedive walls ar mesh fencing around the wetland has been provided to proted iE ambankment
and avoid human lnterference,

a|lnl>o>\ .

a

a

\^,'hereas, this Dractrce of insanitary clumping of soliC waste and untreated discharge of liquld waste into the
Fashkoori ivelland :, rn contravention of provrsrons of the Water (Prevention & Control of Pollution) Act, 1974; the
Solrd |r'aslc rlanagenrent Rules. 2015, the \.^/etland (Conservation & Management ) Rutes, 2Ql7; and dlrections of
the Hon'ble Natron,tl Green Tribunal (NGT) besides being violation of the relevant environmental laws as referred
hereinabove, which is an offencc and attracts the legal action prescribed in the Environment (Protection) Act, 1986,

which lead to levying of heavy Environment Compersation as per the formula devised by the Honble NGT and
prosectJtion in the Hon'ble court of Law.

Now, therefore, in light of the above, you are hereby called upon to show cause within 15 days from lssuance of
this notice as to v/hy adion proposed be not taken against your organization for brazen violation of afore-said
Acts'Rules ancl rhe the Fion'ble National Green Tribunal (NGT) directions. In the event of yourfailure to show any
reasonable cause vrithin notrce perrod, actron snall becctne obvious in the matter

Di

b. 
\t'

1

?

3

o
Member secretary, JK Pollution Control Committee, Jammu for information
Degulr' Commissroner'Distr cl Magistrate, Pul|ama for information and necessary action,
[)rvisrr:na Officer, Pollr]tron Control Comn]rttee, Pulwama for information and follow up to submit the
actron ta<en report rn the matter wrthtn notice period. This is with reference to his repoft submitted
vide No. JKPCCIPI.JLiDO i2219/2024 da:eo 05-10"2024

Copy to:

959



LiFE

Government of Jammu & Kashmir
J&K POLLI.ITION CONTROL COMMITEI

OF T'IC I OF THI RIGIONAI- DIRIiC'rOR-KASHMIR
\", " r-tr.- I ;,, , ,,,:':,. ti;'..:,, \,,;i.r,;rt.,.rrf/t!./L\iii:/,;..t!r.t.St.itt,l{1il.-lq(}(il).\

'rrrir il'.1'ri..ttt r,:. , i-rr, r ,r,,.( ./,,r.wl//.r1 r-,!!U.1..\.::t!, lr,l ,r,.r.t,1,1q-,.1//,\Jl

--*ii,Ylr' G2@

Leqal Notice
(By Regd. Post)

Chief Executive Officer,
Manasbal Development Authority,
Manasbal, District Ganderbal.

No Date:-

Subject:- Notice for initiating legal action under Environmentat Laws

Whereas, News item titled, "What Clrallenge are KashmiriWetlands Facing?" appearing in Kashmir Life dated 02-02-
2024 raises the isnte of illegal and undtecked encroachrnent, cul&ation activities, sedimentauon, haphazard
planning, and waste (solid & liquid) discharge in the wetlands in Kashmir and pollution problems in rspect thereof.

\Jhereas, the matter of rampant pollution of lvetlands in Kashmir is being heard by the Hontle National Greenr, bi;n.ri (trJGT) ller',' Dehli rn i,'A llr:.2&i 202-1 trtled, ''what Challerrge aie Kashmiri Wetlands Facing?" and the
Hon'blc NGf vide rts order dated 10-09-2024 directed the Jammu & Kashmir Pollution Control Committee to fumish
details of the 361,on taken by thc' J & K Pollution Control Committee on violations identified that are responsible for
polluttngidcstroying r.vetlandsi w.tter bodies in Kashmir parttcular l,1anasbal wetland and Shalibuqh wetland in
District Ganderbal.

pcc/RoK/LS (NGr)/LN-1/ zo24t I q 0 - 4q o6l n l2o zt1

a

Whereas, the Divisional Officer, Pollution Control Committee, Ganderbal in its latest report dated 15-10-2024
submifted in verification, while acknowledging the violations have pointed out certain observations which are
reproduced as under:-

Domestic sewage and waste water containing chemical fertilizerc from the adjolnlng viltages Kondbal,
)arokbal, Nesbal, Gretbal and safapora is directly discharged in Manasbal wetland wlthout treatment
thereby deterrorating its water quality which is detrimental for the environment, anlmals, planB, aquatic
life, flora fauna and the water body as well.

2, No scientific treatnent tacility like CSTP for domestic sewage has been provided on spot by tfie
Ma nasba I De velopm en t A u lh odty,

3. 9ofid waste ls dumped wl$in the nndand area auslng pottutton tfiercof.
1 Heaps of solld wEste was found dumped on banks of tfie tvlanasbal Lake at uadoas pla(es, Acumulafron

of solid waste on the site resulting tfiereby slltafion, weed growtfi and stindng march prticulady near
banks of the lake.

\',hnrcas, ilrrs l)r.lctr-e cf r:rs::nrtar-.,,duirprng cf sclic waste and untreated discharge of liquid waste into the
Nlanasbal Lake rs; in ccntravenlron ol provisions of thc \t'atcr (Prevention & Control of Pollution) Acl, 1974; the Solid
\I'aste f'lanagement i.ules, 2016; the \tetland (Consen'ation & rrlanagement ) Rules, 2017; and directions of the
Hon'ble National Green Tribunal (NGT) besides being violation of the relevant environmenLal laws as refened
hereinabove, which is an offence and attracts the legal action prescribed in the Environment (Protection) Act, 1986,
which lead to levying of heavy Environment Compensation as per the formula devised by the Hon'ble NGT and
prosecution in the Hon'ble Court of Law.

Notl, therefore, in liqht of the above, you are hereby called upon to show cause within i5 days from issuance of
this notice as to !vl'y actton proposcd be not taken against your organization for brazen violation of afore-said
Acts, Rules and the t'te Hon'bte Natronal Green Tribunal (NGI) directions. In the
reasonable causc withrn notrce penod, action shall become obvious in the matter.

event of your failure to show any

I

)
J

4

DL
, \\'

Nlember Se:retary, JK Poilutron Control Commi:tee, Jammu for information
[)epu] Cor'rmrssroner'DistnL-t Magistrate, Ganderbal for information and necessary action.
Drrector, Rt,ral Dt'velopment Departmenr, K.tshmir for information and necessary action.
Divisional Officer, Pollution Control Committee, Ganderbal for jnformation and follow up to submit the
action taken report in the matter within notice period. This is with reference to his report submitted
vide No. P CC/ DO I GBV Manasbal Lake/ 2024 / 287 dated 15 - 1 0- 2024.

Copy to l,t\
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(iovcrnnrent of Jammu & Kashmir
J&K POLLUTION CONTROL COMMITEI

OFFICE OF THE REGIONAL DIRECTOR-KASHMIR
sheikh-ul-Alam caaws, Raibagh, Near Gotvrnment silk l:actory" srinagar- 1900a8

www jkspcb.in Email: regionaldirector*nr@smail.com, 'fel/lax 0194-231 1812

,-l*) ftt\-,,,r2-ry

Leqal Notice
(By Regd. Post)

PCC

Chief Executive Officer,
Municipal Comrnittee,

District Ganderbal.

No: PCCIRoIVLS (NGry tr.-Llzor4l /4 S' 14 q Date:-

Subject:- Notice for initiating legal action under Envlronmental Laws

\,..rhercas, r,ti:r^.,s rtcnr .rUed, "!\rhat Challenge are Kashmir Wetlands Facing?" appearing in Kashmir Life dated 02-02-

2024 r-arses the rssre of rltegal and unchecked encroachment, cul$vrtion activities, sedimentation, haphazard

planning, and waste (sotid & liiuicJl discharge in the wetlands in Kashmir and pollution problems in respect thereof'

Whereas, the matter of rampant pollution of wetlands in Kashmir is b€ing heard by the Hon'ble National Green

rriuunat (NGT), ruew Oenri-iibl No. pryzozq tided, "what challenge are Kashmiri weuands Facing?" and the

Honue NGT vide its order dated 10-0g-202a directed ihe tu*r, & Kaihmir Pollution contsol committee to fumi$t

details of the action tur.n uv tn.l-& K polluuon &ntrol commlttee on vlolatlons ldentlfled that are responsible for

polluting/destroyrng weUands/water bodies in Kashmir particular Manasbal wetland aM Shdtbugh wetland in

Drstlct G.tnde'lal

\^,,hereas, the Drvrsi,lnat offrcer, pollution controt Committee, Ganderbal in its latest report dated 15-10-2024

subnrttecl rn venfrc.rtron, r,;hrle acknoivledgrng the violations have pointed out ceftain observations which are

reproduced as under:'

t. Domesgc sewage and waste water conblning chemtal fertilEerc thtough tndous dnins ftam the

adJotnlng utttages Tird;tu gngam vittage-e htcan vtllagd and agrianttural frelds/cadtmenE ls

dtrectly aiscnargei-i iniiougn ivettand imout beadneni resuttlng-thenby polludon, dlbaon and

weed growth on the site.

_. No scientific treatment facility like cSTP for domestic sewage has been provlded on sPot by tlrc

M un icipa I Com m ittee, Ganderba l.

whereas, this practlce of rn-nrtary dumping of solid waste and untreated discharge of liquid waste into the

Shalibugh wetland is in contravention of provisions of the Water (Prevention & Control of Pollurion) Act, 1974; the

solld wastr Management Rules, 2016; the wedand (conservation & I'lanagement ) Rules, 2017;. and direcfions of

the Hon.ble Naflonal G*en i;du*al (i{GD besides tieing vblation of the relevant envlronme{tal laws as refened

hereinabove, which is un off"n.u anOittra'cts thelegal afoon prescribed ln the Environment (Protection) Act, 1986,

which lead to levying of heavy Environment Comp-ersation as per the formula devised by the Hontle NGT and

prosecution in the llorr'ble Court of Larv.

Norv, therefore, rn tight of the above, you are hereby called upon to show cause within 15 days from issuance of

thrs notice as to 
'rhy 

aclron prcposed be not taken against your organization for brazen violation of afore-said

Acts/Rules and the the Hon'ble National Green Tribunarirucrl directions. In the event of your failure to show any

reasonable cause within notice period, action shall become obvious in the matter.

D6lrt l>o>\

,-ob
\\

1. Member Secretary, JK Pollution Control Committee, Jammu for information

2. Deputy Commissbner/District Magistrate, GaMerbal for information and necessary action.

3. Director, Rural Development Department, Kashmir for information and necessary actlon'

4. Divisional Officer, Pollution Control Committee, Ganderbal for information and follow up to submit the

action taken report in the matter within notice period. This is with reference to his report submltted

vrde No. pcclDo//6BL/Shlibugh Wetland/2024/288 dated 15-1 a-2024

.y4
Copy to:
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The Chief Executive Officer (Co-ordinator),
Wular Conservation & Management Authority,
Srinagar.

Leeal Notice
(By Regd. Post)

No: pcc/RotvLs (NGr)/ LN-Lpaz4t /5o'5q Date:- o6f tr Jzc>*
Subject: - Notice for initiating legal action under Environmental Laws.

\'ihercas, ^lr)\./!, rt('nr rrtled, "tthat Challenge arc Kashmrri Wetlands Facing?" appearing rn Kashmir Life dated 02-02-
202-i rarscs lf'r rssri!' of rllegal and unchecked encroachment, cultivation activities, sedimentatlon, haphazard
plannrng, and rlaste (solrd & lrqurd) discharge in the wetlands in Kashmir and pollution problems in respect thereof.

Whereas, the matter of rampant pollutron of wetlands in Kashmir is being heard by the Hon'ble National Green
Tribunal (NGT), New Dehli in OA No. BIZOZq titied, "What Challenge are Kashmirl Wetlands Facing?" and the
Hon'ble NGT vide its order dated 10-09-2024 directed the Jammu & Kashmir Pollution Control C.ommittee to fumish
details of the action taken by the I & K Pollution Control Committee on violations identified that are responsible for
polluting/destroying r'retlandslrvater bodies in Kashmir particular Wular Lake in District.Bandipora.

fihereas, the frvisional Officer, Pollution Control Committee, Bandipora in its latest report daEd 15-1S2024
submilted in verification, rvhile acknowledging the violations have pointed out certain obsewations which are
reproduced as under:-

1. Domestic sewage,/efifluents through various dralns and nallas namely Madhumati Nalla, Erin tlalla, Nlngll
Nalla, Ajas Nalla, Sazlpora Nalla, Aloosa Nalla, Ashtingo Nalla, Gadder Kul (Zalwan Kul) Duddeh Kul,
Kema Kul are discharged into the Wular Lake without treabnent thereby deterioratlng ltr water quallty.

2. Untreated leachets and solid waste illegally being dumped at Zalwan, Eandlpora Munlclpal Solld 9l/aste
Dumping site is also been carried through Gadder Kul and finally discharged lnto the Wular Lake causlng
pollution thereof.

1 Domestic wastes and untreated sewage coming out of the residential houses in Eanyari Halin,
Sadderkoot Payeen and Guroora was found to get discharged through drains into the catchmentareas of
the Wular Lake.

.i Untreated sewage and domestic wastes generated from residential houses are being thrown though a
rivulet lnto the Wular Lake at Kanibathy Alooosa,

:. Domestic sewage arising out of the residential houses in Khudmut, Zeermanz, Bangladesh and Kanlbathy
hamleb/& townships existing in close proximity with respect to the li/ular lake also geb discharged into
this water body through underground pipes without any treatment.

lvhereas, fhrs practi:e of insanitary throwing of solid waste and untreated discharge of liquid waste into the Wular
Lake rs rn con:raver,tion of provisions of the Water (Prevention & Control of Pollution) Acl, 1974, &e Solid Waste
Managen"rent Rules, 2016; the lvctland (Conservatron & Management ) Rules, 2017; and directjons of the Hontle
Natronal Green Tribunal (NGT) besides being violation of the relevant environmenlal laws as referred hereinabove,
which is an offence and attracts the legal action prescribed in the Environment (Protection) Act, 1986, which lead to
levying of heavy Environment Compensation as per the formula devised by the Hon'ble NGT aM prosecution in the
Hon'ble Court of Law,

Now, therefore, in light of the above, you are hereby called upon to show cause within 15 days from issuance of
thrs notice as to why action proposed be not taken against your organization for brazen violation of afore-said
Acts'Rules and the the Hon'llle National Green Tribunal (NGT) directions. In the event of your
reasonable caJse lv,thrn notice pcriod, action shall become obvious in the matter.

to show any

ot' 1\'

1. Member Secretary, lK Pollution Control Committee, Jammu for information.
2 Dcputy Ccrnnrissioner/Drstrict Magistrate, Bandiporalfor information and necessary acton.
3. Chref txecutrve Drrtcror Wular Conservation & Management Authority, Srinagar for information and

necessary actton.
4. Divisional Officer, Pollution Control Commrttee, Bandipora for information and follow up to submit the

action taken report in the matter within notice period. This is with reference to his report submitted
vide No. PCC/Bpr/NGT/ 2s24177 2-7 3 dated ls- 1G2024.

Copy to:
fl

o
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Government of Jammu & Kashmir
J&K POLLUTION CONTROL COMMITEE

()l'-t"l( l'. Or l'l'ltl l{r.ClONAl, DIRECTOR-KASHMIR
.\r, rr lr-r,,'- l j,tnt t .iru,,tt.'. li,rll',tt:it. \(ril (;{,1'f/rir)lr'rrt.!ri( l:ut'lon, '\rinagar-190()ll8

!!ll\j.L.t.r-t..rrr i.nl,pt r\\titttiiti!.lit,ilor):nt: a! giltutl.,(.n1.'l el /il l)l11-:-1 ll8./:

r '.&,\2-c..[ri-

The Chief Executive Officer,
Municlpal Council,
Bandipora.

Leeal Notige
(By Regd. Post)

Date:-

Subject: - Notice for initiating legal action under Environmental Laws,

Whereas. News item titled, "What Challenge are Kashmiri Wetlands Facing?" appearing in Kashmir Life dated 02-02-
2024 raises the issue of illegal and unchecked encroachment, cultivation activities, sedimentaBon, haphazard
planning, and waste (solid & liquid) discharge in the wetlands in Kashmir and pollution problems in respect thereof.

vrihcreas, the nrafter of rampant pollution of r.retlands in Kashmir is being heard by the Hontle National Green

]'ribunal (r,jGT), Nt,r^, Dc.hli rn OA No, 2$nO:e titled, "What Challenge are Kashmiri Wetlands Facing?" and the
Hon'b e NGT vrde r[s )rder ,latecl i0 C9-212-1 drrectc-d the Jammu & Kashmir Pollution Control Committee to fumish

detarls of the action takcn by Ltrc ,l & K Poilutron Control Conrmrttce on violations identified that are responsible for
pollutingldestroying rvetlandsi water bodies in Kashrnrr particular Wular Lake in Dlstrict Bandipora.

Whereas, the Divisional Officer, Pollution Control Committee, Bandipora in its latest report dated 15-10-2024

submitted in veriflcation, while acknowledging the violations have pointed out certain observations which are

reproduced as under:-

i Domestic sewage/effluents through various drains and nallas namely lrladhumaU Nalla, Edn Nalla, Nlngll
Nalla, Ajas Nalla, Bazipora Nalla, Aloosa Nalta. Ashtingo Nalla, Gadder Kul (Zalwan Kul) Duddeh Kul,
Kema Kul are discharged into the Wular Lake without treatment tltereby deteriorating lB water quallty,

?. lJntreated teachets and sotid waste illegally being dumped at Zalwan, Bandipora Municipal Solld Waste
Dumging site is atso been carried through Gadder Kul and ftnally discharged into tfie Wular Lake causlng
pollution thereof,

3. Domestlc wastes and untreated sewage coming out of the resldentlal houses in Eanyari Ha/n,
Sadderkoot Payeen and Guroora was found to get dischatged through dralns lnto tfie atdtment arcas of
the Wular Lake.

: ttntreated sewage and domestic wastes generated from residential houses arc belng thrown though a
rivulet into the Wular Lake at Kanibathy Alooosa'

; Domes1c sewdge arising out of the residential houses in Khudmul, Zeermanz, Eangladxh and Kanibathy
hamlets/& townships existing in close proximity with respect to the Wular lake also ge$ dlscharged lnto
this water body through underground pipes without any treatment.

Whereas, this practice of insanitary throwing of solid waste and untreated discharge of liquid waste into the Wular

Lake is in contravention of provisions of the Water (Prevention & Control of Pollution) Act, 1974; the Solid Waste

Management Rules, 2016; the Wetland (Conservation & Management ) Rules, 2017; and directions of the Hon'ble

Nationat Green Tribunal (Nm) besides being violation of the relevant environrnental laws as refened hereinabove,

whrch rs an offence and attracts the legal action prescrioed in the Environment (Protection) Act, [986, which lead to
tcvyino of treavv Enrrronment Comperrsation as per the formula devised by the Hon'ble NGT and prosecution in the
Hor,'tllc Courl c[ :ar','.

Now, therefore, in light of the above, you are hereby called upon to show cause within 15 days from issuance of
this notice as to why action proposed be not taken against your organization for brazen violation of afore-said

Acts/Rules and the the Hon'ble National Green Tribunal (NGD directions. In the event of your failure to show any

pcc/RoK/LS (NGr)/LN- vzozut /55 - 5 q

reasonable cause $/ithin notice period, action shall become obvious in the matter

ional Director,

D6
.$'

1. Member Secrelary, lK Pollution Control Committee, Jammu for information
2, Deputy Commissioner/District Magistrate, Bandipora for information and necessry action.

3. Chief Executive Director, Wular Conservation & Management Authority, Srinagar for information and

necessary action.
4. Divisional Officer, Pollution Control Committee, Bandipora for information and follow up to submit the

actron taken reporl in the mafter within notice period. This is with reference to hls report submitted vide
'\o, P( Ci bprlNGi/2ti24r 7 7.1' /3 dated i5-10-2024,

o 6lu f zD>,

a

a

Copy to )!t
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Legal Notice
(By Regd. Post)

rcc
The Chief Executive Officer,
MC Sumbal,
Bandipora.

(iovcrnntcrrt of ,lammu & Kashmir
.I& K I,OLLUl. IO\ C'O}*I.ROL COM M ITEE

OFTICE OT' THE ITECIONAL DIRECTOR.KASHM IR
Sheikh-ul-Alam Campus, Rajbagh, liear Awernment Silk f'actory, Srinagar-190008

regionaldirectorktndQstnail com. TeI fax 0I9a-23I I842

No: pcc/Rorvls (NGr)i LN-Ltzoz4t /60- 6t1 Date:-

Subject - Notice for inltiating legal action under Envlronmental Laws.

\ihereas, Nelvs tenr titled, "\/hat Ch.rllenge are Kashmiri Wetlands Facing?" appearing in Kashmir Life dated 02-02-
2024 raises the issue of rllegal and unchecked encroachment, cultivation activities, sedimentation, haphazard
plannrng, and waste (:;olrd & liquid) drscharge in the vretlands in Kashmir and pollution problems in respect thereof.

Whereas, the mafter of rampant pollution of wetlands in Kashmir is being heard by the Hon'ble National Green
Tribunal (NGT), New Dehli in OA No. fiZoZe Hfled, 'What Challenge aie Kashmiri Weflands Facing?" and the
Hon'ble NGT vide its order dated 10-09-2024 directed the Jammu & Kashmir Pollution C-ontrol Committee to fumish
details of the action taken by the I & K Pollution Control Committee on violations ldentified that are responsible for
polluting/destroying wetlands/water bodies in Kashmir particular Wular Lake in District Bandipora.

!"hcfc'as, !lrr:rrvsotar CIfrcc'. Poliutron Control Com,nittee, Bandipora in its latest report dated 15-10-2024
subnrrtted n verrfrc.rlron, v;hrie acknorvledgrng the violations have pointed out certain observations which are
reproduced as under:-

1. Domesdc sewage/efifluents through various dnlns and nallas namely lvladhumati llalla, Erin llalla,
Nlngll tlalla, Ajas Nalla, Bazlpon Nalla, Aloosa Nalla, Ashtlngo llalla, Gadder Kul (Zalwan Kul) Duddeh
Kul, Kema Kul are discharged lnto the Wular Lake witltout beatfient thercby detedonAng lb water
quality.

2. Untreated leacheB and solid waste illegally being dumped at Zalwan, Bandlpora tlunlclpal Solld Waste
Dumping site is also been carried through Gadder Kul and finally discharged into dte Wular Lake causlng
pol/ution thereof.

3. Domestic wastes and untreated sewage coming out of the resldential houses in Banyari Hafin,
Sadderkoot Payeen and Guroora was found to get discharged through drains into the catchment areas of
the Wular Lake.

1 Untreated tewage and domestic wastes generated from residential houses are being thrown though a
rivulet lnto the Wular lake at Kanibathy Alooosa,

5 Domestlc sewage arlslng out of the resldential houses ln Khudmul, Zeetmanz, Eangladesh and Kanlbathy
hamleb/& townships existing in close proximity with respect to the Wular lake also geE dlscharyed into
this water body through underground pipes without any treatment.

o6/rfzDzq

\'1ihereas, thrs practrc,l 9f rn5.rnrtary throv'ving of solid waste and untreated discharge of liquid wa$e into the Wular
Lake rs rn.e1163vsnton of prsv1516r115 of the \,'ater (Prevention & Control of Pollution) Act, 1974; the Solid Waste
ManEgement Rules, 1016; the \vetland (Conservation & Management ) Rules, 2017; and directions of the Hon'ble
National Green Tribunal (NGf) besides being violation of the relevant environmental laws as referred hereinabove,
which is an offence and attracts the legal action prescribed in the Environment (Protection) Act, 1986, which lead to
levying of heavy Envlronment CompensaUon as per the fomrula devtsed by the Hon'ble NGT and prosecution in the
Hon'ble Court of Law.

Now, therefore, in light of the above, you are hereby called upon to show cause within 15 days from issuance of
this notice as to \^/h) the instant case may not be recommended to the Competent Authority of JKPCC for leving
Envrronmer)tal Comp,lnsation on your organization for brazen violation of afore-said Acts/Rules and the ttre Honble
Natronal Green Triburral (NGT) directions.

nal Director,

\,
f"lernber Secretary, lK Pollution Control Committee, Jammu for information
D(rp.rf/ Corr,nrssrorrcr Drst!"rct Nlagrstrate, Bandipora for information and neceSSary aCtion,
Clrrt,r Ix661,',vp Dire(lor, Wular Conservation & Management Authority, SrinagarfOr information and
necessary action.
Davisional Officer, Pollution Control Committee, Bandipora for information and follow up to submit the
action taken report in the matter within notice period. This is with reference to his repoft submitted
vlde No. P CC I Bpr I NCT 12024 n72-7 3 dated 1s- 10-2024.

1

J

4

Copy to: !r
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Government of Jamntu & Kashmir
.I& K I'O T, L-L'TIO\ CO\TROL CO}I]\{ ITEE

()l l l( I ()tj Illl, ltl(;l()\Al. Dlltl:Cl'OR-KASI{N{IR
\'tt t: 'it- !..: ):, ,,,,.,.,. ,ir.; i',:..',i ', .i, ',,\i r';117;, i1;.\;1{ l-Lttlt)l'.1..\rinAgAr-l\t{)t)t)t\

,',rrri jL.;.r' r: ,,'.;, ',:., ,.ri!1, ',1., l1]tli!!tt!.r.1l.,,trt ILi lLttttlcll-1-il/'\J-l

/" " ifi)\-.r./-tlr

Leeal Notice
(By Reed. Post)

Dt

Date:-

Subject: - Notice for initiating legal action under Environmental Laws.

Whereas, News item titled, "What Challenge are Kashmiri Wetlands Facing?" appearing in Kashmir Life dated 02{2-
2024 raises the issue of illegal and unchecked encroachment, cultivation activities, sedimentaUon, haphazard
planning, and waste (solid & liquid) discharge in the wethnds in Kashmir and pollutbn problems ln rcspect thereof.

\rlhereas, the mafter of rampant pollution of r.^ietlands in Kashmir is being heard by the Hontle National Green
-rrbunal '\rGTl. r.Jev. Dehti rrr OA No.28QZOZ+ titled, "What. Challenge are Kashmiri Wetlands Facing?" and the

non'bie trGT vrcle rrs order dated )0-09-2024 drrected tl'e Jammu & Kashmir Pollution Control Committee to fumish

detarls of the action :aken by lhe -l & K Pollution Control Committee on violations identified that are responsible for
pollutrngidestroyrng ,vetlandsi lvater bodies rn Kashmir particular Wular Lake in District Bandipora'

Whereas, the Divisional Officer, Pollution Control Commiftee, Bandipora in its latest report dated 15'10-2024

submifted in verification, while acknowledging the violations have pointed out certain obserYations which are

reproduced as under:-

: Oomestic sewage/effluents through various drains and nallas namely Madhumatl Nalla, Eiln Nalla, Nlngli
Natta, Ajas Natla, Bazipora Nalla, Aloosa Nalta, Ashtingo Nalla, Gadder Kul (Zalwan Kul) Duddeh Kul,

Kema Kul are discharged into the Wular Lake without treatment thereby deteilorating i6 water quallty,
2. lJntreated leachets and solid waste illegatly being dumped at Zalwan. Bandipora ftlunlclpal Solld Waste

Dumping site is also been carried through Gaddar Kul and finally discharged lnto tfie Wular Lake causing
pollution dereoll

3. Domestlc wastes and untreated sewage comlng out of the resldential houses in Eanyad HaJin,

Sadderkoot Payeen and Qutoon was found to gst discharged through dralns lnto tln catdrment aneas of
tfie Wular Lake.

i ltntreated sewage and damestlc wastes generated from resldentlal houses are balng dtrcwn though a
rivulet into the Wular Lake at Kanibathy Alooosa'

1 Domestic sewage arising out of the residential houses in Khudmul, Zeermanz, Bangladesh and Kanlbathy
hamtets/& townships existing in close proximity with respect to the Wular lake also geb disdrargd lnto
this water body through underground pipes without any treatment.

Whereas, this practice of insanitary throwing of solid y/aste and untreated discharge of liquid waste into the Wular

Lake is in contravention of provisions of the Water (Prevention & Control of Pollution) Ad, t974; the Solid Waste

Management Rules, 2016; the Wetland (Conservation & Management ) Rules, 2017; and directions of the Hon'ble

National Green Tribunal (NCD besides being violation of the relevant environmental laws as referred hereinabove,

which is an offence and attracts the legal action prescribed in the Environment (Protection) Act, 1986, wltich lead to
levyrng of heavy E.rvironnrcnt Compensation as per the formula devised by the Hontle NGT and prosecution ln the
Hon'ble Cou". cf Laiv.

Noyi, therefcre, in light of the above, you are hereby called upon to shotr cause within 15 days from issuance of
this notice as to why action proposed be not taken against your organrzation for brazen violatlon of afore'said

AcE/Rules and the the Hon'ble National Green Tribunal (NGD directions. In the event of your failure to show any

The Chief Executive Officer,
MC Hajin,
Bandipora.

No: PCCTROKILS (NGr)/LN-1i 20241 /{, 5 - (;q

reasonable cause within notice period, action shall become obvious in the matter,

o6f tr f zozl

t

1. Member Secretary, lK Pollution Control Committee, -lammu for information
2. Deputy Commissioner/District Magistrate, Bandipora for information and necessary adion.
3. Chief Executive Director, Wular Conservation & Management Authority, Srinagar for information and

necessary actbn.
4. Divisional Officer, Pollution Control Committee, Bandipora for information and follow up to submit the

action taken report in the maLter wrthin notice period. This is with reference to his report submitted
vrdc ^.Jo. I'C c,/Bpr,1NG T.i ? A,1 4 t7 7 2 -l 3 cated 15- 10-2024.

Copy to

J*r(
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Government of Jammu & Kashmir

J&K POLLUTION CONTROL COMMITEE
OFFICE OF TT{E REGIONAL DIRECTOR.KASHMIR

Slwikh-ul-.4lanr Campus, Rcybagh, Near Government Silk Factory, Srinagar'190008

1-r 11jkspc.!4 l. nt,ti! r..ii(,ttitleliryctorkntr'i gmoil com. Tellfar 0194'231 1842

Legal Notice
(By Regd. Post)

r\

I

b

?CC

Regional Wild Lile Warden,
Department of Wildlife,
Srinagar.

No: PCC/RoK/LS (NGr) ILN-Uzaz4l l+0 -W Date:-

Subject: - Notice for initiating legal action under Environmental Laws.

Whereas, Nervs item titled, "What Challenge are Kashmiri Wetlands Facing?" appearing in Kashmir

Life dated O?-02-ZAZ4 raises the issue of illegal and unchecked encroachment, cultivation

activities, sedimentation, haphazard planning, and waste (solid & liquid) discharge in the wetlands

in Kashmir and pollution problems in respect thereof'

Whereas, the matter of rampant pollution of wetlands in Kashmir is being heard by the Hon'ble

i,,tatronat Green lribunal (NGT), New Dehli in OA No.2$[2024 titled, "What Challenge are

Kashrpirr Wetlands Facing?" arrd the Hon'ble NGT vide its order dated 10-09-2024 directed the

Jammu & Kashmir Pollution Control Committee to furnish details of the action taken by the J & K
pollution Control Committee on violations identified that are responsible for polluting/destroying

wetlands/water bodies in Kashmir particular Hokarsar in District Srinagar.

Whereas, the Divisional Officer, Pottution Controt Committee, Srlnagar ln lb latest
report submitted in verification, while acknowledging the violations have poinfud out
that domestic sewage through various sewerage drainage from Khushpor* Old HMf,

Gund Hassi Bhat, Shareef A-bad and Haji Bagh and adioining areas is discharyed into
the Sukh nalla/Doodhganga/& Hokarsar wetland without treatment thereby

deteriorating water quality of these water bodies.

Whereas, this practice of untreated discharge of domestic sewage into the Sukh

nalla/Doodhgangal& Hokarsar wetland is in contravention of provisions of the Water (Prevention &

Control of pollution) Act, 1974; the Solid Waste Management Rules, 2016; the Wetland

(Conservation & vlanagement ) Rules, 2017; and directions of the Hon'ble National Green Tribunal

(NGT) besides belng utlution of the relevant environmental laws as referred hereinabove, which is

an offence and attracts the legal action prescribed in the Environment (Protection) Act, 1986,

which lead to levying of heavy Environment Compensatton as per the formula devised by the

Hon'ble NGT and prosecution in the Hon'ble Court of Law.

Now, therefore, in light of the above, you are hereby called upon to show cause within 15 days

from issuance of thiinotice as to why action proposed be not taken against your organization for

brazen violation of afore-said Acts/Rules and the the Hon'ble National Green Tribunal (NGr)

directions, In thr: event of your failure to show any reasonable cause within notice period, action

shall become obvious in the ntatter.

o6l ul*29

a

t

a

a

\\a
Copy to:-

D

1. tVember Secretary, lK Pollution Control Committee, Jammu for information'

2. Deputy Commissioner/District Magistrate, Srinagar for information and necessary action,

3. Divisional Officer, Pollution Control Committee, Srinagar for information and follow up to

submit the action taken report in the matter within notice period.
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Commissioner,
Srinagar Municipal Corporation,
Srinagar.

LiFE
Llestu e lo

Governlnent of Jammu & Kashmir
J&K I'OLLUTTON CONTROL COMMITEE

OTFIC'E OF ]'HE RIiCIONAL DIIIECTOR.KASHMIR
\' 1t-:, i ',; ,,r' ,, ,r,'...',..'-',;. \,',l l;t)\'t.tt)ttlt,nl,\iir /.,r,'tr,,rf , Snndgar-!9()()08

ririii.rk.lr!f. i11 .'.,t.;,, ,.'.-:t,,: ...t,,.-!t)t \ttt (/(i)rill'1.(.)r)1. T'el /it-yfi1111-23ltXJ:

G2@

Legal Notice
(By Regd. Post)

No: pcc/RoK/LS (NGr)/rN-1/202 4t I 74 -7 7 Date

Subject: - Notice for initiating legal action under Environmental Laws,

Whereas, News item titled, "What Challenge are Kashmiri Wetlands Facing?" appearing in Kashmir
Life dated 02-02-?024 raises the issue of illegal and unchecked encroachment, cultivation
activities, sedimentation, haphazard planning, and waste (solid & liquid) discharge in the wetlands
in Kashmir and pollution problems in respect thereof.

Whereas, the matter of rampant pollution of wetlands in Kashmir is being heard by the Hon'ble
National Green Tribunal (NGT), New Dehli in OA No, fullZOZq titled, "What Challenge are
Kashmiri Wetlands Facing?" and the Hon'ble NGT vide its order dated 10-09-2024 directed the
Jammu & Kashmir Pollution Control Committee to furnish details of the action taken by the J & K

Pollution Control Committee on violations identified that are responsible for polluting/destroying
wetlands/water bodies in Kashmir particular Hokarsar in District Srinagar.

!',iiigrg35, the Divisional Officer, Pollution Control Committee, Srinagar in its latest
report submitted in verification, while acknowledging the violations have pointed out
that domestic sewage through various sewerage drainage from Khushpora, Old HMf,
Gund Hassi Bhat, Shareef Abad and Haji Bagh and adjoining areas is discharged into
the Sukh nalla/Doodhganga/& Hokarsar wetland without treatment thereby
deteriorating water quality of these water bodies.

lsf t, lror,
a

a

a

a Whereas, this practice of untreated discharge of liquid was[e into the Sukh nalla/Doodhganga/&
Hokarsar wetland is in contravention of provisions of the Water (Prevention & Control of Pollution)
Act, 1974; the Solid \A/aste Management Rules, 2016; the Wetland (Conservation & Management )
Rules,2017; and directions of the Hon'ble Natronal Green Tribunal (NGD besides being violation
of the relevant environmental laws as referred hereinabove, which is an offence and attracts the
legal action prescribed in the Environment (Protection) Act, 1986, which lead to levying of heavy
Environment Compensation as per the formula devised by the Hon'ble NGT and prosecution in the
Hon'ble Court of Law.

Now, therefore, in Iight of the above, yolr are hereby called upon to show cause within 15 days
fronr issuance of this notice as to why action proposed be not taken against your organization for
brazen violation of afore-said Acts/Rules and the the Hon'ble National Green Tribunal (NGf)
directions, In the event of your failure to show any reasonable cause within notice period, action
shall become obvious in the matter.

Copy to:- oL
1. Member Secretary, JK Pollution Control Committee, Jammu for information.
2. Deputy Commissioner/District Magistrate, Srinagar for information and necessary action.
3. Divisional Officer, Pollution Control Committee, Srinagar for information and follow up to

submit the action taken report in the matter within notice period.

. l\.
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PCC

Government of Jammu & Kashmir
J&K POLLUTION CONTROL COIVIMITEE

OFFICE OF THE REGIONAL DTRECTOR-KASHMIR
\i r.,i.ir-ril-.1,'irrrr (',;n:,,ri;r /?rr,,i,rr.(/r \g6r Gorernntcttt Silk Factory'. Srinagar-190008

ri rr rt $,s1rr lr. r11 I ,,:,:,. ,t'.it,,rt,tl,itrr,ctorknr gpntail com, Tel fan 0194-231 1842

Vice Chairman,
J & K Lakes and Conservation and Management Authority,
Srinagar.

No: PCC/RoK/LS (NGr) ILN-1120241 l7 B - B ) Date:-

Subject: - Notice for initiating lega! action under Environmental Laws.

Lesal Notice
(By Regd. Post)

Nltt 
I>44

a

a

a

a

Whereas, News item titled, "What Challenge are Kashmiri Wetlands Facing?" appearing in Kashmir

Life dated 02-02-2024 raises the issue of ilhgal and unchecked encroachment, cultivation
activities, sedimentation, haphazard planning, and waste (solid & liquid) discharge in the wetlands
rn Kashmir and poliution prot:lems in respect thereof

Whereas, the matter of rampant pollutron of wetlands in Kashmir is being heard by the Hon'ble

National Green Tribunal (NGT), New Dehli in OA No. 79q12024 titled, "What Challenge are

Kashmiri Wetlands Facing?" and the Hon'ble NGT vide its order dated 10-09-2024 dkeded the

Jammu & Kashmir Pollution Control Committee to furnish details of the action taken by the J & K
Pollution Control Committee on violations identified that are responsible for polluting/destroying

wetlands/water bodies in Kashmir particular the Dal Lake and the Nigeen Lake in District Srinagar.

\ /hereas, the Divisional Officer, Pollution Control Committee, Srinagar in iB latest
report submitted in verification, while acknowledging the violadons have polnted out
that domestic sewage through various drainage from various localities near Telbal
nattah and G,D,Golnka School, llmar Colony near Nigeen Lake ls dlschatged intu the
Dat Lake and the Nlgeen Lake respectively without treatment thercby deteriorating
water quallty of these water bodies,

\{hereas, this practice of untreated discharge of liquid waste into the Dal Lake and the l{igeen

Lake rs rn cortravention of provisions of the Water (Prevention & Control of Pollution) Acq t974;
the Solrd Waste ['lanagenrent Rules, 2016; the Wetland (Conservation & Management ) Rules,

20L7; and drrectrons of the Hon'ble Natjonal Green Tribunal (NGT) besides being violation of the

relevant environmental laws as referred hereinabove, which is an offence and attracts the legal

action prescribed in the Environment (Protection) Act, 1986, which lead to levying of heaW

Environment Compensation as per the formula devised by the Hon'ble NGT and prosecution in the
Hon'ble Court of Law,
Now, therefore, in light of the above, you are hereby called upon to show cause within 15 days

fronr issuance of this notice as to why action proposed be not taken against your organization for

brazen violation of afore-said Acts/Rules and the the Hon'ble National Green Tribunal (NCf)

drrectrons. In the event of your failure to show any reasonable cause within notice period, action

shall become obvious in the matter

Copy to:- Db
1. Menrber Secretary, JK Pollution Control Committee, Jammu for information.
2, Deputy Commissioner/District Magistrate, Srinagar for information and necessary action,

3. Divisional Officer, Pollution Control Committee, Srinagar for information and follow up to
submit the action taken report in the matter within notice period.

\\'
a

\l
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Government of Jammu & Kashmir
J&K POLLUTION CONTROL COMMITEE

OFFICE OF THE REGIONAL DIRECTOR.KASHMIR
\iii r".l:-iri-...1,',;r)r I !;/r;,,)/i{ [],t.;!.,t.*Jt, \t'ur ()()\'.'rttnttnt Silk l:'tttltlt1,. Srinagar- 190408

rrrrri.[.pcb-irr l-nt1i1l vr,r,,,,,,titJ]t't1!(,!b!J_!SgujLg!2m.Tel fax0l94-2311842

(,26B

Commissioner,
Srinagar Municipal Corporation,
Srinagar.

NoPCC/RoK/LS(NGl)iLN-1/2024ilEZ'DI Date:-

Subject: - Notice for initiating legal action under Environmental Laws.

Legal Notice
(By Regd. Post)

Whereas, News item titled, "What Challenge are Kashmiri WeUands Facing?" appearing in Kashmir Ufe dated 02{2-
2024 raises the issue of illegal and unchecked encroachment, cultivaUon activiUes, sedimenbtion, haphazard
planning, and waste (solid & liquid) discharge in the wetlands in Kashmir and pollution problems ln respect thereof.

!.y'hcreas, Ihe nratter:f rampant pollutron of wetlands in Kashmir is being heard by the Hontle National Green

Trrbunal (NGT), Nerv )ehh rn OA No Z3!/ZOZ-I titled, "What Challenge are Kashmiri Weuands Faclng?" and the
Hon'bte NGT vide its order datecl 10-09-2024 directed the lammu & Kashmir Pollution Control Committee to fumish
details of the action taken by the J & K Pollution Control Committee on violations identified that are responsible for
polluting/destroying wetlands/water bodies in Kashmir particular Anchar Lake in District Srinagar.

Whereas, the Divisionat Ofifrcer, Potlutlon Control Committee, Srinagar ln iE latest repott submittd in
verification, while acknowtedging the violations have pointed out that the domestic waste through
various drainage from various localities namely Anchar Mohalla, Old &uchporc, Old Umar Halr and
Jenab Sahib Soura as well as leachate or waste water leached out through a solid waste fiom Achan
Landfil site gets discharged into the Anchar Lake without treatment thereby ddedontlng 18 water
quality.

Whereas, this practice of untreated discharge of liquid waste rnto the Anchar Lake is in contravention of provisions

of the Water (Prevention & Control of Pollution) Ac.,1974; the Solid Waste Management Rules, 2016; the Wetland

(Conseruation & Managernent ) Rules, 20t7; and directions of the Hon'ble NationalGreen Tribunal (NGI) besides

being violation of the relevant environmental laws as refened hereinabove, which is an offence and attracts the
legal action prescribed in the Environment (Protection) Act, 1985, which lead to levying of heavy Environment

Compensation as per tie formula devised by the Hon'ble NGT and proseoJtion in the Hon'bleCourtof Law.

ltgu,,, thcrc:fore, n irgl't of thc abovc, you arc hereby called upon to show cause within 15 days ftom issuance of
thrs notrce as to why action proposed be not taken against your organization for brazen violation of afore-said

Acts. Rutes and the the Hon'blc National Green Tribunal (NCD directions. In the event of your failure to show any

reasonable cause within notice period, action shall become obvious in the matter

oLf rtf >oLtt

nev'l

a

a

'\\'

o b
1 r''lember Secrtrtary, JK Pollutron Control Commrttee, Jammu for information.
2. Depufy Comnrissrorreri Drstrict Magistrate. Srinagar for information and necessary action.

3. Drvrsional Offrcer, Pollutron Control Committee, Srinagar for rnformation and follow up to submit the action

taken report in the matter within notice penod.

Copy to:-
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PCC

The Chief Executive Officer,
MC, Baramulla.

tli; lirr
-',1/'-''".""'

(iorernmcnl of .lanrmu & Kashmir
J&K POLLUTION CONTROL CO]\{MITEE

OFFICE OF THE REGIONAL DIRECTOR-KASHMIR
Sheikh-ul-Alam Campus. Rajbagh, Near Governmenr Silk Factory, Srinagar- I 9aAA8

rvww.ikspcb.in Email; regionaldirectorloru4A,.gmail.com, Tel/fax 0194-2311842

G2@

Legal Notice
(By Regd. Post)

No: pcc/RoK/LS (NG-r)/LN-tpa2q /8&- E7 Date:-

Subject: - Notice for initiating legal action under Environmental Laws.

\iVhereas, News item titled, "What Challenge are Kashmiri Wetlands Facing?" appearing in lGshmir
Life dated A?-02-2024 raises the issue of illegal and unchecked encroachment, cultivation
activities, sedimentation, haphazard planning, and waste (solid & liquid) discharge in the wetlands
in Kashmir and pollution problems in respect thereof.

Whereas, the matter of rampant pollution of wetlands in Kashmir ls being heard by the Hon'ble
National Green Tribunal (NGD, New Dehli in OA ruo. 2$/2024 titled, "What Challenge are
Kashmiri Wetlands Facing?" and the Hon'ble NGT vide its order dated 10-09-2024 directed the
Jamnru & Kashmir Pollution Control Committee to furnish details of the action taken by the J & K
Pollution Control Committee on violations identified that are responsible for polluting/destroying

wetlandslnater oodies in Kashmir particular Mirgund wetland in District Baramulla,

. Whereas, the Divisional Of;ficer, Pollution Control Committee, Baramulla in its latest
repor submitted in verification, while acknowledging the violations have pointed out
that sotid waste and silt coming through Suknag nallah and Ferozpora nallah are
discharged into the Mirgund wetland without treatment thereby deterioratlng its
water quality,

Whereas, this practicer of insanitary throwing of solid waste and silt into the Mirgund vretland is in

contravention of provisions of the Water (Prevention & Control of Pollution) Ad., 1974; the Solid

Waste Management Rules, 2015; the Wetland (Conservation & Management ) Rules, 2017; and

directlons of the Hon'ble National Green Tribunal (NGT) besides being violation of the relevant

environmental laws as referred hereinabove, which is an offence and attracts the legal action
prescribed in the Environment (Protection) Act, 1985, which lead to levying of heavy Environment

Compensation as per the formula devised by the Hon'ble NGT and prosecution in the Hontle
Court of Law.

Now, therefore, in light of the above, you are hereby called upon to show cause within 15 days

from issuance of this notice as to why action proposed be not taken against your organization for

brazen violation of afore-said Acts/Rules and the the Hon'ble National Greefl Tribunal (NGT)

directions. In the event of your failure to show any reasonable cause within notice period, action

shall become obvious in the matter.
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Copy to:-

1.

2.
J.

D6
i'\t'

Member Secretary, lK Pollution Control Committee, Jammu for i

Deputy Comm issioner/ District Magistrate, Ba ramulla for information and necessary action

Divisional Officer, Pollution Control Committee, Baramulla for information
submit the action taken report in the matter within notice period.

and follow up to

I
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S.
No

Name of the
District

No. of
takes /

ponds as
per the

List

Samples
cottected
and sent

to the J&K
PCC

Laboratory

Date uPto
which test

reports witt be
ready after
anatysis of

wat6r samptes
and

compltatlon of
t6st reports

Lakes /
Ponds
which
wer€

found dry
during the

site
inspection

Dates and
time period
upto which

watel
sampteswitt
be cottected

No. of the
wettands

which were
either

inaccessibte
or covered

by the snow

No. of the
wettands

which
have
been

repeated
-4

1) Bandipora 43 32 28-12-2024 11 15-04-2025

2\ Kupwara 52 26 28-12-2024 22 15-04-2025 4

3) Baramutta 6 3 28-12-2024 3 15-04-2025

4) GanderbaI 11 8 28-12-2024 3 15-04-2025

5) Budgam 14 10 28-12-2024 4 15-04-2025

6) Putwama 7 2 28-12-2024 5 15-04-2025

7) Srinagar 12 8 28-12-2024 4 15-04-2025

8) Anantnag 1 1 28-12-2024

e) Kutgam 1 1 28-12-2024

10) Samba 16 15 27-12-2024 1 )uly 2025

11) Kathua 5 4 27-12-2024 1 )uly 2025

12\ Udhampur 1 1 27-12-2024

13) Ramban 2 2 27-12-2024

14], 2 2 27-12-2024

15) Jammu 20 19 27-12-2024 1 )uly 2025

16) Doda 0

171 Reasi 0

18) Rajouri 0

1e) Poonch 0

20) Shopian 0

Totat 193 134 55 4

4 ,,n e+ r{rrL- H
Status of 193 wettands outside the forest area as received from

the Department of Forest, Ecology and Environment

g$lu^,*L
Itltrv\h.,

f,ru pct

Kishtwar
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